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DIRECTORATE GENERAIノ 0「 FOREIGN TRADE
(DES¨ II SECT10N)

PIIINUTES O「 TIIE NORPIS COplIⅣ IITTEE― II
ⅣIEETING No。 15/81… AI」C2/2019 DATED 30.10。 2019

Plcasc Note

i.For infollllatiOn of exportcrs,Norms Comlnittcc― II handles aH cascs pcrtaining to flxation/ratiflcation

Of norms for Export Products falling undcr ITC(HS)ChaptCr 72 1o 76,78 to 80,85.Communications

in respcct of cascs/pcrtaining to NC― I11■ay bc scntto cmail addrcss:

In certain cases the dccision of the Norms Committee refers to the Recommendations/
Observations/Deficiencies reccived from the concerned Technical Authority. Wherever applicable, a

scanned copy of such document has bcen placed at the end of the Minutes, in running serial orders.
The concerned applicant/company may go through the samc and respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency ['ormat, which may find a reference in NC
decisions, has also been attached in the end. This may also bc referred to by the concerned
applicant/company and rnay be responded accordingly.
The Norms Committee has taken decision only with respect to technical aspect/wastage norrns. While
redecming the applications, RAs should check that the applicant has fulfilled all requirements as

prescribed in policy/procedure including those in Policy Circulars issued from time to time or any
other provisions under FTP/HBP for EODC.

v. Wherever thc Committee has fixed Norms, the concerned RA may ensure that AA is issued on the
wastages/consumption as ratified by the Committec or as per wastagcs claimcd in the application,
whichcver is less.

Meeting No. 15/81 of Norms Committce-ll for the year 2019-20 held on 30.10.2019 under the
Chairmanship of Shri R. P. Goyal, Additional Director Gcneral of F'orcign 'l'rade to consider thc
following applications for ratification of norms in rcspect of advancc authorizations under Duty
Exemption Scheme (Chapter-4) of l"oreign fradc Policy 2015-20.'l'hc following members were present
in the mceting:-

, _Dcpq(peryt, -
DPIIl'
DHI
MoS
Consultant

Consultant

DGF′ I｀

DGIrT

Minutes of Meeting No. 13/81 datcd 03.10.2019 held on 4.10.2019 were circulated among all the
members of the Committec on 17.10.2019. Sincc, no corlrnents were rcccivcd within prcscribed
timc,thc minutcs wcrc uploadcd on DG「 T's wcbsite on 24 10 2019 Hence,the said minutり arc

unanimously approvcd.

Minutes of the cases discusscd in thc meeting are as below:

≡
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Officers in attendance
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ⅣIEETING NUⅣ IBER:

Case No.:1/23/81¨

ALC2/2017

HQ Filc

:01/81/050/00500/AM18/

Casc No.:41/14/81-

ALC2/2018

HQ Filc

:01/81/050/00759/AⅣl19/

Case No.:32/14/81-

ALC2/2018

HQ Filc

:01/81/050/00750/AM19/

15/81-ALC2/2019 ⅣIEETING DATE:30.10.2019

Party Namc:BHARAT    Mcct No/Datc:15/8ト
HEAVY ELECTRICALS  ALC2/2019
LIMITED           30.10.2019

RLA Filc           Lic.No/Datc:0510250513
:05/23/040/00041/AM10/   .0810.2009

Status:

Deferred

,Decision: The Committee considered the case as per agenda and noted the written comments given by
DHI vide O.M. No. DE,S-2IBI-IEL/PEM- 1 -2019-HEl-Part(4) received through email dated 01 .09.2019.
iThe Committee was informed that similar cases of the same applicant are Leing placed in PIC as the
,items are not imported by any manufacturing unit of the applicant. Hence, the Committee decided to
place the matter before the PIC alongwith such other cases.
' The case stands deferred.

Casc No.:2/8/81¨ AIノC2/2013 Party Namc:EPSILON    Mcct No/Datci1 5/81-   Status:
‐                  IBATTERIIJS PVT.Iン TD.   ‐ALC2/2019        ‐

30.102019

HQ Filc             lRLA File            Lic.No/Date:0810120617 1Dcfered
:01/81/050/00118/AM14/    108/24/040/000321民 M14/    ‐30.04.2013            1

Decision:Thc Conllnittce considered thc case as per agcnda and notcd that a dcflcicncy lcttcr seeking

ccnain infOrmation as raiscd by Consuhant(TEC-1)waS SCntto thc applicant On 03.06 2019 fo1lowed

by a rclninder on 19.07.2019. Ho、 vcvCr, nO rcply has bccn rcccived yet. Thcrefore, thc Colninittcc

dccided tO relnind again thc applicant fOr fllnlishing thc rcquisite information

The casc stands dcfcSrred

Pafty Name: DE,l.I'}HI Mcct No/Datc:15/81- Status:
CONNECTION SYSTEMS ,ALC2/2019         1
1NDIA PRIVATE LIMITED 130.10.2019          1

RLA Filc           lLic.No/Datc:1010059340 1Defcrred
:10/24/040/00077/AM16/  110.12.2015       1

Decision: The Committee considered the case as per agenda and noted that the applicant's reply was
sent to MeitY on 17.09.2019 for examination of the case. However, no comments have been received
yet. Therefore, the Committec decided to remind MeitY for expediting the comments.
The case stands deferred.

lParty Name: DELPHI Mcet No/Date:15/81- Status:
ICONNECTION SYSTEMS  IALC2/2019          1
1NDIA PRIVATE LIMITED 30 10.2019          1

RIフA Filc            Lic.No/Datc:1010059610 1Deferrcd
i10/24/040/00060/AM17/     19.09.2016              1

Decision: The Committee considered the case as per agenda and noted that the applicant's reply was
sent to MeitY on 17 .09.2019 for examination of the case. However, no comments have been received
yet. Therefore, the Committec decided 1o remind MeitY for expediting the comments.
The case stands deferred.
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:01/81/050/006261A.}l191 :0412410401001281AM171 09.11.2016

Decision: The Committee considered the case as per agenda and notcd that a deficiency letter seeking
certain information as raised by Consultant (1'EC-3) was sent to thc applicant on 25.03.2019 followed
by final reminder on 13.05.2019. However, the applicant sought some more time to furnish the
requisite information. Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

‐Case No.:10/11/81-

ALC2/2018

HQ Filc

Case No.:283/14/81-

ALC2/2018

HQ Filc

Casc No.:159/14/81-

AI」C2/2018

HQ Filc

Case lNo.:7/21/81-AI」 C2/2017

HQ Filc

:01/81/050/00448/AM18/

Pa口けNamc:MICRO
TECH.CNC PRIVATE
LIMITED

RLA「 ilc

Party Name: TTP

RI″A File

Party Namc:BERGEN PIPE
SUPPORTSINDIA
PRIVATE LIMITED

RLA File

:04/24/040/00153/AM18/

TECHNOLOGIES PRIVATE.ALC2/2019
LIMITEE)                30.10.2019

Mcct No/Datc:15/81-   Status:
IALC2/2019       1
‐30.10.2019           1

Lic.No/Date:0410162481 Dcfcrrcd

Status:

Mcet No/Datc:15/81¨    Status:

Lic.No/Datc:07101 12310 1Dcfcrrcd

26.10.2017            1

Mect No/Datc:15/81-    Status:

ALC2/2019        1
30.102019           1

Lic No/Date:0410163738 1Dcfcrred

28.11.2017            .

Palty Namc:IrCI OEN     Mcct No/Datc:15/81
CONNECTORSIフ IMI´ I｀ED  ALC2/2019

30.10.2019

RLA「 ile Lic.No/Datc:1010059735 1Dcfcrrcd

:011811050101001/AM19/ :1012410401001 lS/AM17/ 15.03.2017

Decision: The Committee considered the case as pcr agenda and noted that a copy olapplication was
sent to MeitY on 16.09.2019 for examination of the case. I{owever, no comments have been received
yet. Hencc, the Committee decided to wait for the comments.

The case stands defcrred.

:01/81/050/00877/AM19/     :07/24/040/00191/AM18/

Decision: f'he Committee considered the case as per agenda and noted that a copy of application was
,sent to DHI on 16.09.2019 for examination of the case. However, in the meeting, the representative of
DHI requcsted to se nd again a complete set of application. Therefore, thc Committee decided to send
a complete set of application to DHI.
The case stands deferred.

Decision: The Committee considered the case as per agenda and noted that the second deficiency
letter seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
31.08.2019 followed by final reminder on 17.10.2019. Howevcr, no reply has been received yet.
Hence, the Committee decided to wait for reply of the applicant.

The casc stands dclcrred.
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HQ Filc RLA Filc
:01/81/0s0/00120lAMlgl :13t24t040t00046/AMl8/ 04.01.2018

Decision: The Commiftce considcrcd the case as per agenda and notcd that the applicant was called
for personal hearing to explain thc case before Norms Committee. However, nobody was appeared for
personal hearing on behalf of the applicant. 'fherefore, the Committee decided to give one more
opportunity to the applicant for personal hearing to explain the case before Norms Committee.

Casc is deferred,

Party Namc:1｀ RAFOMEC   ‐Mect No/Datc:15/81-   status:
INDIA PVT LTD        ‐ALC2/2019

30.102019

11011量:,9夕 l?19咎 Ylシ  l'Fli9夕 9'|二11111澪 ず 郷 1:07111::::す I「11
1 1Decision:The Committcc cOnsidcrcd the case as pcr agcnda and dccidcd tO scck frOm the applicanttO

I lfurnish f0110wing infOrmatiOn as per ad宙cc Of MsME:

| 1    1.SI.No.3,4,5&11 0f Standard Dcflcicncy Format.
|  .The case stands dcferrcd.

Case No.:3/2 l8l-1ll,C2l20l8 Parry Name: ANGELS
ALUMINIUM
CORPORATION

RLA File

Casc No。 :43/3/81¨ ALC2/2018 Party Nalllc:GRAVITA
INDIA LTD

ICasc No。 :362/14/81¨

‐ALC2/2018

Mcct No/Datc:15/81-   status:

ALC2/2019         ‐

30.10.2019

Lic.No/Date:13 10048823 1Dcferrcd

Mcct No/Date:15/81-   status:
ALC2/2019       ‐
3010.2019           1

Lic.No/Date:0310819231 1Deferrcd

Mcct No/Datei1 5/81-   status:

ALC2/2019         1
30.102019

Lic.No/Datci3410043899‐ Defcrred

HQ Filc

, , :01/81/050/00008/AM19/ :03t94t040t00933/AMl8/ 19.02.2018

Decision: The Committce considered the case as per agenda and noted that a deficiency letter seeking
ceftain information as raiscd by MSME was sent to the applicant on 03.06.2019 followed by remindel
on 19.07.2019. However, no reply has been received yet. Flence, the Committee decided to remind
again the applicant for submitting the requisite information.
,The case stands deferred.

,Casc No.:34/5/81¨ AIノ C2/20181)arty Namc:COSMOS
.I〕NGI′ I｀ECH PVT LTD

IHQ Filc RLA File
'.rrt:0118110501002421AM191 .:3424t040t00315/AMl8/ 19.02.2018

Decision:^The Committec considercd thc case as per agenda and noted that a deficiency lefler seeking
'certain infonnation as raised by Consultant (TEC-l) was sent to the applicant on 03.06.2019 followed

, |V reminders on 19.07.2019 & 12.09.2019.I-lowever, no reply has been received yet. Hence, the
.Committee decided to wait for reply of the applicant. -*:-h -/Thecase.tuna.J.r",..a.]I'gdPPttuattt.w
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Case No.:2/1/81-AI」 C2/2018 Party Namc:KIRTANLAL  Mcct No/Datc:15/81-
STEEL PRIVATE LIMITED ALC2/2019

130.10.2019

HQ Filc

:01/81/050/00002/AM19/

RLA Filc Lic.No/Datc:0310820384 1Deferrcd

:03/94/040/00878/AM18/     11.04.2018

. - Decision: The Committee considered the case as per agenda. Consultant (TEC-3) informed that
l3 tapplicant's reply dated 12.10.2019 is deficient duc to the following reason:

1. Size-wise export & corresponding import.

.Thercforc,thc Comlnittcc
lmcntiOncd dcflcicncy

lThc casc stands dcfcrrcd.

,Case No.:82/14/81-

IALC2/2018

‐HQ File

decided to ask from the applicant to provide clarification for the above

Status:

一　
Ｃ

一
ｈ

RLA Filc Lic.No/Datc:0710113216 Dcfcrrcd

,o :01/81/050/008001AM191':071241040/000111AM191 02.0s.2018

lDecision: The Committee considered the case as per agenda and noted that a copy of application was

sent to MSME on 05.09.2019 for examination of the case. However, no comments have been received
yet. Hence, the Committee decided to remind MSME for expediting thc comments.

The case stands deferred.

Paty Name:TRAFOMEC   Mcct No/Date:15/81-   Status:
INDIA PVT LTD        IALC2/2019

30.10.2019

Parサ Namc:VIKARSH    Mcct No/Date:15/81-
STAMPINGS「NDIA PVT. :ALC2/2019
LTD.               3010.2019

RLA File

Casc No.:114/3/81-
IALC2/2018

HQ Filc

ICasc No.:87ノ 14/81-

IAI」C2/2018

1HQ File

Pa“y Namc:EFD
INDUCT10N PRIVATE
LIMITI]D

RIンA「 ile

Mcct No/Datc:15/81-   Status:

ALC2/2019       1
30.10.2019           

‐

Lic.No/Datc:0710113297 1Deferred

一　
ｕ

一　
ａ

一
Ｓ

Lic.No/Datc:3110067051 Dcfcrrcd

.- :01/81/050/00l9llAM19l':311831040100018/AM19/ 1s.05.2018

'' D""i.ion: The Comminee considered the case as per agcnda and noted that MeitY has sought ceflain
information from the applicant vide email dated22.01.2019 followed by reminder dated 07.08.2019.
However, the requisite information is still awaited. Hence, the Committee decided to remind MeitY
for expediting the comments.
The case stands deferred.

'16 :01/81/050/00805/AMl9/ :011241040100016/AM19l 17.05.2018

Dccision: 'l'he Committee considered the case as pcr agcnda and notcd that a copy o[ application was

' sent to MeitY on 16.09.20 19 for examination of the case. However, no comments have been received
r lyet. Therefore, the Committee decided to remind MeitY for expediting the comments.
, The case stands deferred.
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IRLA File            Lic.No/Datc:0310821041‐
Dcferrcd

103/95/040/Ooo94/AM19/     17.05.2018
1 7 Decision: The Committee considered the case as per agenda and decided to seek from the applicant to' furnish following information as per advice or."pr"r"niuiiv" orour,

I ' To clarify, how the quantity of cc rod in Guaranteed l'echnical parameter as 21,000 Kgagainst 33,000 Kg at annexurc 1.

The case stands deferred.

Pafty Name: APL METALS Meet No/Date: 15/gl_LIMITED ALC2/2OI}
30.10.2019

.革QΠb     ttLA貴 た     L`、
空 1よ
6'1626恵 3,4 

■ lr6↓さa‐ |:01/81/050/00816/AM19/ 1:o2/24/040/Ooo51/AM19/ .25.06.,

1)ecision: Thc cOmmittee cOnsidgrも と:Aさ

`isさ

is lさ:五蒼

`ha五

五五aとき

`iaga t6 fltt iA`五

a:A3818∴

“

ζ ttsl lpCrW五 ■en cOmments givcn by MsME as under:

8 ‐__

|  ‐Casc No.:126/5/81_

IAIノ C2/2018

‐HQ Filc
l 101/81/050/00334/AM19/

Case No.:98/14/81-
IAIノC2/2018

Case No.:111/14/81-

ALC2/2018

1HQ File

:01/81/050/00829/AM19/

lё l:c貴。.:116/_5/81-
IALC2/2018

1HQ File

Party Namei SIEMENS
LIMITED

IRLA Filc

IMect No/Date:15/81-  status:
IALC2/2019         1

130.10.2019           ‐

Status:

Status:

ITCHs
Code Export Item Quantity

ITCHS
Code Import Item Recommended

Quantity

780110oo
Reflned Lcad

lngOt Purity

99.97%

519.850

MT 85481010 Lead Scrap Covered By
ISRI Code Word Rails

As applied,

taking cuc frOm

SION C_1153

RA concemed may takc suitablc cOnscquential action accOrdingly.

19

Party Namci TATA POwER ,NIlcet No/Datc:15/81-

SOLAR SYSTEMS LTD.  IALC2/2019

30.10.2019

RLA Fiiど  ~ ~        Li3.ヽ
6′ btttざ :6ケ i61i35慧215c亮拝

`a

:07/24/040/Ooo84/AM19/     13.07.2018            1

Decision: The committee considered the case asi)er agenda and noted that a deficiency letter seekingcertain information as raised by consultant (TEC-3J was sent to the applicant on 14. lo.2o1g.
Iii}lffi. 

no replv has bcen received vet. Hence, tho committee decided iJ *uit for reply of the

,The case stands deferred.

PartyName: POLyNOVA MeetNo/Date:15/gl_
INDUSTRIES LTD. ALC2I20-}

30.10.2019
20
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:01/8i/050/003 I 8/AM l9l :031g51040100089/AM l9l 11.01.2018

Decision: The Committee considered thc case as pcr agcnda and noted that a deficiency letter seeking

certain information as raised by Consultant (TEC-l) was sent to the applicant on 14.10.2019.
rHowever, no reply has been received yet. Hence, the Committee decided to wait for reply of the

applicant.

The case stands delcrrcd.

1211:01/81/050/00354/AM19/     :32/24/040/00020/AM19/     18.07.2018            1

1  11)ecision:The ComΠ littee considcrcd thc case as pcr agenda and dccidcd to rcfcrthc case to DPIIT as

l  pCr adViCe ofMSME.

|  IThe casc stands dcferred.

ICase No。 :146/5/81¨

IALC2/2018

HQ Filc

ICase No.:122/14/81-

IAIノC2/2018

HQ Filc

IParty Namc:UNIVERSAL
.HEAT EXCHANGERS
LIMITED

RLA Filc

NIlect No/Date:15/81-   Status:

ALC2/2019        1
30.10.2019           1

Lic.No/Datc:3210078574 1Dcfcrrcd

| |:01/81/050/00840/AM19/   :07/24/040/00096/AM19/   24.072018       ‐

221b`titiol:TAc ё6mmittge c6nsiaerea tiも caξc is per agenda and notcd that sccond deflcicncy lctter

l Seeking CCnain inf0111lation as raised by Consuhant(TEC-3)was sCnt tO thc applicant on 14.10.2019

1  1郡:Iili no rCply has bccn rcccivcd yct. Hcncc, thc Committcc dccidcd to wait for rcply of thc

l   lThC Casc stands dcferrcd.

Palty Namc:TATA POWER Mcct No/Datc:15/81-   Status:
SOLAR SYSTEMS LTD.  ALC2/2019

30.10.2019

RLA Filc             Lic.No/Datc:0710H3626 1Defcrred

Party Namc:1｀ ATA POヽ/ER Mcct No/Datei1 5/81-   Status:

SOLAR SYSTEMS L`1｀ D.  ‐ALC2/2019       1
‐                        130.10.2019           ‐

Lic.No/Datc:0710113625,E)cfcrrcd

24.07.2018            1
つ
４

RLA Filc

:01/81/050/00847/AM19/ 107/24/040/00095/AM19/

noted that second deflciency letter

sccking ccrtain information as raiscd by Consultant(TEC-3)was sent tO thc applicant on 14.10.2019.

However, no reply has been receivcd yet. IIencc, thc Comlnittce dccidcd to wait for rcply of the

applicant.

The case stands dcferred.

‐Casc No.:129/14/81¨

AIフC2/2018

1HQ Filc

:U1/01/UDU/Uυ O針 //AlVllソ /     .υ ′′Z■′υtt υ′υυυフフ′′ヽ■Vl lノ′     ん可・V′・

I)ccision: 
′
「 hc Comlllittce considcrcd thc casc as per agenda and no

qρFkino ocrtnin information as raised bv Consultant(TEC-3)was senl
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Party Namc:Case No。 :108/10/81-

ALC2/2018

IHQ Filc            lRLA Filc
101/81/050/00589/AM19/  ‐:02/24/040/00069/AM19/

may

APL METALS NIlcct No/Datc:15/81-

Lic.No/Datc:0210208615    
‐
Approvcd

01.08.2018               1

consequential action accordingly.

ALC2/2019
30.10.2019

Dccision: The Committec considcred thc casc as pcr agcnda and decided to fix thc ad-hoc norms as
per written comments given by MSME as under:

ITCHS
Codc Export Item Quantity

ITCHS
Code Import Item Recommended Quantity

78011000
Reflned Lead

lngot Purity

99。97%
3000 MT 85481020

Lead Scrap
Covered By
ISRI Code Word
Rains

As applied with
maximum wastage
allowed of 5o/o on net
content of lead in
import.

NOte: rerce
RA concerne

ntage of lead in ir
:d may take suitab

nport item
Ie conseorrc

ls 48‐ 55°/。。

IParty Name:MODISON
,METALS LTD.

Dccision:The COmlllittec cOnsidcrcd thc casc as pcr agcnda and dccidcd tO scck fl・
0

furnish fO110wing infollllation as per advicc Ofrcprescntative OfE)HI:

L To provide calculation sheet.

case stands deferred.

fl・Om thc applicant tO

Case No.:124/10/81-

.(INDIA)PRIVATE LIMITED IALC2/201`

130.10.2019

IDeferred
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Status:

: l. Sl. No. 5 & I 1 of Standard l)eficiency Format.

? List of indigenous items with quantity.
3. To clarify, how there will the export product without winding.

The case stands deferred.
SHOBイ
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Party Namei VARDHMAN  IMeet No/Date:15/81-
IMPEX              ALC2/2019

30.10.2019

| IHQ Filc             lRLA Filc            lLic.No/Datc:05 10407475 1Defcrred
l :01/81/050/00523/AM19/  1:o5/24/040/00281/AM19/  108.08.2018       1
271b`tiζ

16五 :十五

`ё

ommittささどもnζ idcrcd iA``五

`さ

五ζ pCr agenda and notcd that a copy ofapplicttion was
l   sent to MSME for cxaΠ lination of thc case on 03.06.2019 follo、 vcd by rclnindcrs on ll.07.2019 &

1   05.09.2019. Ho、 vcvCr,nO commcnts havc bccn rcccivcd yct. Hcncc,the Comlnittcc dccidcd to、 vait

l   lfor thc commcnts.

|  ICase No。 :42/10/81¨
| IALC2/2018

IThc casc stands dcfcrrcd.

ICasc No.:130/14/81-

IAI」 C2/2018
Party Namc:TATA POWER Mcct No/Datc:15/8卜    Status:
SOLAR SYSTEMS LTD.  ALC2/2019        1

30.10.2019           1

Status:

０
０
う
４

IHQ File RLA Filc Lic.No/Datc:0710113742 1Dcfcrrcd

,:01/81/050/00848/AM l9l :0712410401001 13/AM 19/ 23.08.2018

Decision: The Committee considered the case as per agenda and noted that second deficiency letter

seeking certain information as raised by Consultant ('fEC-3) was sent to the applicant on 14.10.2019.

However, no reply has been received yet. Hence, the Committee decided to wait for reply of the

:applicant.

The case stands deferred.

Palty Namc:OETIKER    IMcct No/1)atc:15/8ト
INDIA PRIVA′「 EI′IMITED ALC2/2019

30.102019

HQ Filc RLA Filc Lic No/Datc:0310823417  .Approvcd
29.08.2018              1:01/81/050/00487/AM19/    103/95/040/00534/AM19/

Decision: I'he Comrnittce considered thc case as pcr agcnda and dccidcd to fix the ad-hoc norms as

per writlen comments given by MSME as under:

Note: The word "Relevant" may bc added in the description of import items.

ICase No.:6ノ 10/81¨

:ALC2/2018

Status:

129

Sl.

No.

ITCHS
Codc

Import Item
Recommended Quantity

1 72202090
Relcvant Stainlcss Steel Coil Typc 304 0.6x

128.7 ⅣIM Cold RoHcd Finish 2B

39105 Kg after l/3'o recovery
inclusive of 4.8%o wastage

つ
ん 72202090

Relevant Stainless StccI Coil 「́ ype 304 0.8x

132 5 NIM Cold RoHcd Finish 2B

68434 Kg after 1/3'd recovery
inclusive of 4.\Yo wastage

3 72202090
Relevant Stainless Steel Coil 'l'ype 304 1.0 x
132.5 MM Cold Rolled Finish 28

74256 Kg after l/3'o recovery

tnctusive of +.q% w

4 72202090
Rclevant Stainicss Stccl Coi1 1・ ype 304 0.5x

78 MM Cold RoHcd Finish 2B

2"169.40 Kg after l/3'o recovery
inclusive of 20Yo wastage
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Case No.:102/10/81-

ALC2/2018

HQ File

:01/81/050/00583/AM19/

Case No.:105/10/81-

ALC2/2018

HQ Filc

Case No.:112/10/81¨

AIノC2/2018

HQ Filc

:01/81/050/00593/AM19/

Party Namc:LALBABA
SEAMLESS TUBES
PRIVATE LIMITED

Party Namci lッEITWIND
ISHRIRAM
IⅣIANUFACTURING
:LIMITED

IRLA Filc

IParty Namc:PARAMOUNT
COMMUNICATIONS LTD.

IRLA Filc

105/24/040/00573/AM17/

Mcct No/1)ate:15/81-    Status:

ALC2/2019
30102019

‐Mcct No/Datc:15/81-   Status:

IALC2/2019        1
130.10.2019           1

1Lic.No/Date:0410164657 Defcrred
107.09.2018

Status:

RLA Filc              Lic.No/Datc:0210208674 Defcrrcd
:02/24/040/00086/Aゝ /119/     04.092018

30 Decision: The Committee considered the casc as per agenda and noled that a deficiency letter seeking
cefiain information as raised by Consultant (TEC-3) was sent to the applicant on 03.06.2019 followed
,by final reminder on 19.07.2019. I'Iowcvcr, no reply has been received yet. Hence, the Committee
decided to remind again the applicant for submitting the requisite infonnation.

The case stands deferred.

,, :01/81/050/00586/AMl9/ :04t24t040t00051/AM19/

Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking
certain information as raised by Consultant (TEC-3) was sent to the applicant on 3 I .08.2019 followed
by final reminder on 17.10.2019.I-Iowever, no reply has been."""i*d yet. Hence, the Committee
rdecided to wait for reply of the applicant.

The case stands deferred.

Party Namc:ANKIT      Mcct No/Date:15/81-
FASTENERS PVT LTD.   ALC2/2019

‐30.102019

RLA File             I′ ic.No/Date:0710113849 Dcfcrrcd
i07/24/040/00150/AM19/     1709.2018

32 Decision: The Committec considered thc casc as per agenda and noted that a deficiency letter seeking
certain information as raised by Consultant (TI1C-3) was sentto the applicant on 31.0h.2019 by finaI
reminder on 21.10.2019. However, no reply has been received yet. Hence, the Committee decided to
wait for reply of the applicant.

The case stands deferred.

ICase No.:45/10/81¨

IALC2/2018

HQ File

33 :01/81/050/00526/AM19/

Mcct No/Date:15/81-   Status:
ALC2/2019       1
3010.2019           

‐

1フic.No/Datc:0510407901 Approved
26.09.2018

Decision: The Commitlee considered the case as per agenda and decided to fix the ad-hoc norms asperwrittencommentsdated28.10.2019givenbyConsuItant(TEC-3).(Copyenclosed)W

RA concerned may take suitable consequcntial action accordingly.
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DISTRIBUTION SYSTEMS 30.10.2019

IHQ Filc RLA File Lic.No/Datc:0910066707 1Deferred

34 :011811050/00485/AM19/ :0912410401002951A}i4191 03.10.2018

Decision: The Committee considered the .ui. u, per agenda and noted that the applicant's reply was
,sent to DHI on 02.08.2019 for examination of the case. However, the representative of DHI informed
in meeting that the case is under examination. Hence, the Committee dccided to wait for comments.
The case stands deferred.

Case No。 :4/10/81-ALC2/2018 1Party Namc:TOSHIBA
ITRANSMISSION&

Case No.:156/14/81¨

ALC2/2018

Mcct No/Datc:15/81-    Status:

ALC2/2019       1

Status:Party Namci SCHNEIDER  Mcct No/Datc:15/81-
ELECTRIC INDIA PVT    IALC2/2019
LIMITED 30.10.2019

HQ Filc IRLA Filc Lic.No/Date:07101 13957 1Dcfcrrcd

,, :01/81/0s0l00874lAMlgl :0712410401001621AM191 04.10.2018

Decision: The Committee considered the case as per agenda and noted that second deficiency letter
seeking certain information as raised by Consultant (TtlC-3) was sent to the applicant on 14.10.2019.
I{owever, no reply has been rcceived yet. I{ence, the Committec decided to wait for reply of the
,applicant.
lThe case stands deferred.

36 
D""i.ion: The Committee considcred the case as per agenda and notcd that the applicant was called

for personal hearing to explain the case before Norms Committee. Llowever, nobody was appeared for

personal hcaring on behalf of the applicant. Therefore, the Committee decided to give one more

oppofiunity to the applicant for personal hearing to explain the case before Norms Committee.

Case is deferred.

Casc No.:165/14/81-

ALC2/2018

HQ Filc

:01/81/050/00883/AM19/

Case No.:168/14/81-

ALC2/2018

HQ Filc

Paty Name:GRAVITA
INDIA LTD

Meet No/Datc:15/81-   Status:
ALC2/2019
3010.2019

RLA Filc             lLic No/Datc:13 10049094 1Dcfcrrcd
:13/24/040/00107/AM19/    105.10.2018            1

Party Name:R.R.PIGMENTS Mcct No/Datc:15/81-   Status:
PⅢVATE LIMITED      ALC2/2019

130.10.2019            1

RI′A「 ilc Lic.No/Datc:1310049097 1Dcferred

:01/81/050/00886/AM19/     :13/24/040/00102/AM19/     108.10.2018            1

37 1Decision:Thc Committcc considered thc case as per agcnda and notcd that thc applicant was callcd

lfOr pCrsOnal hcaring to explain the case bcforc Norms Committcc.Howcvcr,nObody was appearcd for

lpersonal hcaring on bchalf of thc applicant. Thereforc, the ComΠ littcc decided to give onc more

ll[[lllllil〕 lleappliCantfOrperSOnalhearingtOCXplainthCCaSCbCfOrcNormsCOnllnitti夏
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INDUSTRIES LIMITED  IALC2/2019          1
130.10.2019             ‐

1夕危漏liO/00073/AM19/   1:::i]ざ g[子le:3410044569   1Approved
Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as
:per written comments dated 28.10.2019 given by consultant (TEC-3) as under:

Case No。 :133/10/81-

ALC2/2018

HQ File

:01/81/050/00614/AⅣl19/

Export Item

Party Name: APAR

1.The wOrds“PLATES/SIIEETS/COILS/SLABS"may bc dcleted and
may be added in thc dcscription Ofilnportitcnl at sl.No。

1.

2蠍
:TI:λ
`胸
罵 け

LOY Ю %zRcoMuM"may be addcd h

Mcet No/Date:15/81- Status:

Recommended
1

5855 MT

25。 75 MT

232.30 MT

2040MT

the word '6lngot"

the description of

Status:

Approved

13

18

TACSR/AS (Various
Sizes) NET CONT : l.
Aluminium Ingot
:5685.000 MTS
(2) Aluminium

Master Alloy 107,
Zirconium: 25 MTS
(3) Aluminium wire/
wire rod :230.000
(4) Steel wirc rod of
relevant grade: 2000
MTS, Total Weight:
7940 MTS

3. The words "PLATITS/SIIEETS/COI,S/SLABS" may be deleted and the word .,wire/wire
rod" may be added in thc description of import item at sr. No. 3.

4' The description of import item at Sl. No. 4 may be amended as "Steel wire rod of relevant
gradett.

RA concerned may take suitable consequential action accordingly.

Note:

ICase No。 :173/14/81-
:ALC2/2018

1HQ File

101/81/050/00891/AM19/

Pany Namc:DISHA AUTO McctNo/Datei1 5/81-
COMPONENTS PVT.LTD.IALC2/2019

13010.2019

RLA Filc             lLic.No/Datc:0310824393
:03/94/040/00615/AM19/  111.lo.2018

1謝胤n鵬慧r鷺∫男1:ち需」讐ぶlittm:霞ぉ1!霊龍r,X tte測・
¨ms器

Import Item

Carbon StccI Seanlless Pipcs AS

EDITION 13-3/8"OD 365.12*
K-55/D10

IPER APISCT LATEST
20.62 MM THK GRADE

76141000 5000.000

Kilomctrc

76061190
Aluminium

76012010

Aluminium
ⅣIaster

Alloy 10°/。

Zirconlum

76061190
Aluminium
Wire/ Wire
Rod
Steel Wirc

Rod Of
Rclevant

Grade

Recommended

79 MT with 32%
wastage73043939
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ITCHS
Codc Quantity

Ｓ‐
．
Ｎ。

ITCHS
Codc

Import Item

つ
ん

4 72279090

針

Ｎ。



つ
４ 73043939

Carbon Steel Scarnless Pipes AS PER API SCT LATEST

EDITION 10-3/4"OD 298.45*20 MM THK GRADE K 55
152 MT with

250/O wastagc

Ｏ
Ｊ 73043939

Carbon Stccl Scarnless Pipcs AS PER API SCT LATEST

EDITION 10-3/4"OD 298.45*20 MM THK GRADE L80
26 ⅣIT with 25%

wastanC

4 73043939
Carbon StecI Scarnicss Pipes AS PER API SCT LATEST
EDITION 9-5/80D269.88*21 MM THK GRADE K―
55/D10

166NllT with 28%

wastagc

INote:Gradc OfstccltO match in export&import.

IRA concerncd may takc suitablc conscqucntial action accOrdingly

lCase No.:54/12/81¨      Party Name:ANKIT     NIcct No/Datc:15/81-   Status:
IALC2/2018          1FASTENERS PVT.LTD. ‐ALC2/2019

‐HQ Filc RLA Filc

RLA File

30.10.2019

Lic.No/Datc:0710114069 Approvcd

130102019             1

1ノ ic No/Datc:0710H4068 ‐Approvcd

|   :01/81/050/00692/AM19/   :07/24/040/00189/AM19/   30.10.2018

‐
Decision: The ComIIlittcc considcrcd thc casc as per agcnda and dccidcd to flx thc ad― hoc norms as

11∝
WH・Cn commcttsほ cd 2&Ю 2m9Jvcn by CO“ J鯰m σ EC→ 器 und∝

0 ITCHS
Code

Export Item Quantity
ITCHS
Codc

Import Item
Recommended
Quantitv

73181900

Threaded Bolts Madc

outof WIRE OF
STAINLESS STEEL
Gradc¨A286

410690
Kg 72230091

WIRE OF
STAINLESS
STEEL Gradc―

A286 of9.5 ⅡIIn

dianlcter

452 Kg
aHowing
wastagc@10%

RA.concemed may take suitable consequential action accordingly.

Casc Nn.: l78ll4l8l- Parly Namc: ANKIT Mccr No/t)arc: I 5/81- Status:
AI」 (32/2018

HQ Filc

FASTENERS PVTIフ TD.  IALC2/2019

‐  101/81/050/00896/AM19/    :07/24/040/00188/AM19/    .30.10.2018

1Dccision:Thc Collllnittcc cOnsidcrcd the casc as pcr agcnda and dccidcd to flx thc ad― hOc norllls as

pcr advice givcn by Consultant(TEC-3)as undCr:

4

1
ITCHS
Code

Export Item Quantity
ITCHS
Code

Import Item
Recommended
Quantitv

73181900

Thrcadcd BOlts Madc

outof WIRE OF
STAINLESS STEEL
Gradc―A286

967.370

kg
72230091

WIRE OF
STAINLESS STEEL
Of
thickncss Ofabovc

l.5 1nin Grade― A286
(Dia-6.33 mm)

1064 Kg

a1lowing

wastagc@
10%

〃 爺
RA concerned may take suitable consequential action accordingly.

りｕｓ

‐ｈｉ

ｄ
）

ｅ

・ｉｎ

Ｄ
＆
刈
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Case No.:22/11/81-       Pa“ y Name:BELDEN     Mcet No/Date:15/81-   Status:
|  ‐ALC2/2018           11NDIA PVToLTD        IALC2/2019        1

30.10.2019           
‐

HQ File             RLA Filc            Lic.No/Date:3H0067220 1Dcfcrrcd

42191ダ l夕,9499,1,イ今ヽ「19イ   1,141,4919夕 ?119`AM19/  130.10.2018       
‐

IDccision:Thc Conlmittcc considcrcd the casc as per agcnda and notcd that a dcflcicncy lcttcr sccking

ccrtain information as raiscd by Consuhant(TEC-3)was sCnttO the applicant on 25.06.2019 fo1lowcd

by flnal relllindcr on 20.072019.Ho、vcver,nO rcply has bcen rcccivcd yct.Thcrcforc,thc Committcc
ldccidcd to rcllllind again thc applicant for subnlitting the requisite infolHlation.

.Thc case stands defcrrcd.

:謎 胤 青
綱 γ8卜

  1鑑 NttIIRttM°
ND I造

ぎ州 留
・
Ⅳ 別 ~ 

ヤ

Ш

(CHENNAI)PVT.LTD.  130.10.2019           1
HQ File            RLA Filc           Lic.No/Date:0410164830  1Approvcd
:01/81/050/00595/AM19/  .:04/24/040/00167/AM19/  130.10.2018            1

1)ccision: The ComIIlittec considcred thc case as pcr agcnda and dccided tO flx thc ad― hoc norms as
per writtcn cOmments dtted 28.10.2019 givcn by COnsultant(TEC… 3)as under:

ITCHS
Codc

Export Item Quantity
ITCHS
Code

Import Itcm
Recommended
Quantitv

73089050

Fabricated Steel Structures
for hot oil heater of
petroleum pipelines (67 .501
MT)
(Net content of Column UC
50.246 MT)

67.507

MT 72163300
SteelColumn
UC Section of
relevant grade

51.251 MT
wtth 2%
、vastage

Note:
l. As per rcply datcd 11.07.2019 given by the applicant, the description of export item may

be amended as "l'abricated Steel Structures for hot oil heater of petroleum pipelines" with
weight 67.507 MT.

2. The net content of Column UC in thc export itcm should bc 50.246 M f .

3. The description of import item may bc amended as "Stccl Column UC Section of relevant
grade".

RA concerned may take suitable consequential action accordingly.

Case No.:18 0ll4l8l- Party Name: GAVIRANGA Mect No/Datc: I 5/8 l- Status:

43

ALC2/2018

HQ File

ENTERPRISES

RIフA File

IALC2/2019       ‐
130.10.2019           ‐

ILic.No/Datc:0710114090‐ Defcrred

44101/11/959/00891/AM19/   :07/24/040/00191/AM19/   101.11.2018
1)ccision: Thc Comrnittcc considcrcd the casc as per agcnda and notcd that thc rcply of deflcicncy

lcttcr was sublnitted dircctly by the applicant to McitY Howcvcr, no commcnts havc bccn rcccived

yet. Therefore, the Committee decided to remind MeitY for expediting the comments.

The case stands deferred.
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4s :01/81/0501009201AM191 :0812410401002461AM191

Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking
certain information as raised by MSME was sent to the applicant on 03.06.2019 followed by final
reminder on24.01.2019. However, no reply has been received yet.'fherefore, the Committee decided
to remind again the applicant for submitting the requisite application.
The case stands deferred.

Case No.:202/14/81-

ALC2/2018

HQ Filc

Case No。 :91/10/81-

ALC2/2018

| ICasc No.:208/14/81-

|  IALC2/2018

‐ IHQ File
481:01/81/050/00926/AM19/

Party Namc:CYPRESS
INDUS・「 RIES INDIA
PRIVATE LIMITED

RLA Filc

Paty Namc:REFORM
T00LS PVToLTD.

Mcct No/Datci1 5/81¨    Status:
ALC2/2019       :
30.10.2019           1

Lic.No/Datci0810143844 1Dcfcrrcd

13.11.2018            
‐

Mcct No/1)atc:15/81-    ‐Status:
ALC2/2019
30.10.2019           

‐

Lic.No/Datc:0210208801 1DcfcSrrcd

16.11.2018           1

Status:

,^ lecision: The Committee considered the case as per agenda and decided to seek from the applicant to
" furnish following information as per written comments of consultant (TEC-3):

; 1. Specific item of export with quantity in numbers & weight.' 2. Sl. No. 2,3, 5 & 1 1 of Standard Deficiency Format.
3. If sizes are more information, may be given for 4-5 sizes where quantity is high.

,The case stands deferred.

HQ File              ‐RLA File
:01/81/050/00572/AR/119/     102/24/040/00119/ANI11 9/

Case No.:207/14/81-

ALC2/2018
Paty Namc:GAVIRANGA  'Mcct No/Datc:15/81-
ENTERPRISES         IALC2/2019

130.10.2019

HQ Filc             RLA Filc             Lic No/Datc:0710114294 Dcfcrrcd

47191/8119,0/00?75/AY19/   :07`71/91949922?/AM19/   18.12.2018       1
1)ecisiOn: 1｀ hc Comlllittcc cOnsidcrcd thc casc as pcr agenda and notcd that thc rcply of dcflcicncy

lICttCr was submittcd dircctly by thc applicant to Mc■ Y.Howevcr,no commcnts havc bccn rcccivcd
yct.ThcrcfOrc,thc COmmittcc dccidcd tO rcmind McitY for cxpcditing thc cOmmcnts.

IThc casc stands dcfcrrcd.

Paty Name:GAVIRANGA IMcet No/Datc:15/81-   Status:
ENTERPRISES         IALC2/2019

130.10.2019            1

RLA Filc              Lic.No/Datc:0710114295 Dcfcrrcd
:07/24/040/00228/AM19/     18.12.2018            1

Decision: The Committee considered the case as per agenda and noted that the reply
rletter was submitted directly by the applicant to MeitY. However, no comments have
yet. Therefore, the Committee decided to remind MeitY for expediting the comments.
The case stands deferred.

of deficiency
been received
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Case No.:15/11/81-

IALC2/2018

1HQ File
:01/81/050/00631/AM19/

| ,Casc No.:231/14/81-
I  ALC2/2018

HQ Filc

Casc lNo.:378/14/81-

ALC2/2018

HQ Filc

IHQ Filc

52 :01/81/050/00975/AM19/

Party Namc:LASER POWER
&INFRA PRIVATE
LIMITED

RLA Filc

Party Namc:TRUFORM
TECHNO PRODUCTS
LIMITED

RLA File

IVAE VKN INDIA P.

LTD.(FORMERLY

IRLA File

Mcct No/Datc:15/81-  Status:
ALC2/2019
130102019           1

Lic.No/Datc:0210208903 Dcfcrcd

Mcct No/Datc:15/81-   Status:

ALC2/2019        ‐
30.10.2019           1

Lic.No/Datei5010002501 1Defcrred

07.012019            1

ALC2/2019         1
30.10.2019           1

Lic.No/Datc:05 10409464 1Dcfcrrcd

Party Namc:ELECTRO    Mcct No/Datc:15/81-   Status:
COPPER&ALLOYS MFG IALC2/2019        ‐

C0                30.10.2019

RLA Filc             lLic.No/Datc:0210208861 1Deferred
i02/24/040/00136/AM19/    20.12.2018

Decision: The Committcc considered the case as p.r ug"nau. Consultant (TEC-3) informed that the

49 applicant's reply dated 22.10.2019 is deficient as it does not contain reply of any query as asked

against the deficiency letter dated 02.09.2019. Therefore, the Committee decided to ask again from the
applicant to provide clarification for the following deficiencies:

1. Export product is not yet finalized and its weight may vary from 70 Kg to 600 Kg.
2. Some of export products like cable will have indigenous inputs while firm says there are

none.
The case stands deferred.

1501:01/81/050/00949/AM19/     102/24/040/00142/AM19/     107.01.2019

'Decision: The Committee considered the case as per agenda and decided to seek from the applicant to
;furnish the information sought by DPIIT vide U. O. No.: P-47011113112019-TSW dated 15.10.2019
(copy enclosed)
The case stands deferred.

く
υ

:01/81/050/01096/AM19/     150/24/040/00027/AM19/

Decision: The Committee considered the case as per agenda and noted that a copy of appiication was
'sent to MSME for examination on 21.06.2019 followed by reminder on 05.09.2019. However, no
comments have been received yet. Hence, the Committee decided to remind MSME for expediting the
comments.
The case stands deferred.

Casc No。 :257/14/81¨

ALC2/2018
Party Name: VOESTALPINE Meet No/Date: I 5/81- Status:

105/24/040/00603/AM19/     .24.01.2019

IDecision:The Committcc considcrcd thc casc as per agenda and notcd that a copy of application wasl

sentto DHI on 12.07 2019 for cxamination ofthe casc.HOwcvcr,thc rcprcscntativc of DHI infOrmed

llliT::::111lllist::庭 ]::liundcrCXalnination■

―Icnct tllc COlninittcc dccidcd■owailflri°lnnleT;夕

``|メ

lr′
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ICasc No。 :261/14/81-      IParty Name:CMIENERGY  Mcct No/Datc:15/81-   Status:
IALC2/2018           1NDIA PRIVATE LIMITED ALC2/2019        1

30.10.2019

1HQ File             RLA File            Iソ ic.No/Datc:0510409502 Dcfcrrcd

5319イ1イ9'940,?7ッ今Vl?/   1P,(7,1919夕 01,1/AM19/   29.012019
1)ecision:1｀ hc(3omlllittcc considcrcd thc casc as per agcnda and notcd that a dcflcicncy lctter sccking

lCltain infOrmation as raiscd by Consultant(TEC-3)was sCnt tO thc applicant on 15.07.2019 and

lfOHOWCd by flnal rclllindcr on 12.09.2019. Ho、 vcvCr, 1lo rcply has bcen receivcd yct. Hcncc, thc

lCOmmhCC dCcidcd to watt for rcply ofthc applicant.
|´「 hc casc stands dcfcrrcd.

Case No.:264114181- Party Name: A-l FENCII Meet No/Date:15/81- Status:
ALC2I2OI} PRODUCTS CO.PV'|.I,'fD. ALC2I2OI}

30.10.2019

' I'lQ File RLA File Lic.No/Date:0310826718 Defered
-. :01/81/0501009821AM191 :031941040100931/AM19l 30.01.2019)4

,Decision: The Committee considered the case as per agenda and noted that second deficiency letter
' seeking ceftain information as raised by Consultant (TEC-3) was sent to the applicant on 14.10.2019.
' However, no reply has been received yet. Hence, the Comrnittee decided to wait for reply of the

applicant.
l'he case stands deferred.

Casc No.:26 3ll4l8l- Party Name: AXORA Mect No/Date: I 5/81- Status:
.ALCZIZOI} RESOURCES LIMITED. ALC2I2OI9

l0.l 0.2019

I IQ File RLA File Lic.No/Date:0210208946 Deferred
:01/81/050/00981lAMlgl :021241040100160/AM19l 30.01.2019

Decision: I'he Committee considercd the casc as per agenda. It was informed by MSME that the

'55 applicant's reply dated 08.07.2019 is dcficient due to the following reason:

I 1. Net lead content in import is less than export.

:The Committee noted that the applicant was called for PH in other case, however nobody appeared.
rHence, the Comrnittee decided to call the applicant for personal hearing alongwith reply to the

I 'deficiencies raised.
The case stands deferrcd.

Case No.:28 4ll4l8l- Party Namc: DISHA AL jTO Mect No/Date: I 5/81- Status:
|  IALC2/2018

1 1HQFilc IRLA File

COMPONENTS PVT.LTD.:ALC2/2019
130.10.2019

Lic No/Date:0310826973 1Defcrcd

561:01/81/050/01002/AM19/     :03/94/040/00976/AM19/     11.02.2019            
‐

I)ccision:Thc ComΠ littec considcrcd thc casc as per agcnda and notcd thatthc applicant's rcply、 vas

sent to MSME on 02.08.2019 for examination of the case. I{owever, no comments have been rcceiyed

ffiff:":;rtltt:[]:tj:" 
decided to remind MSME' ror expeditingthe comments' 

,t#/
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ICasc No.:285/14/81_

IALC2/2018

1HQ File

IParty Namci TATA
IINTERNATIONAL
ILIMITED

IRLA File

Mcet No/Dare:15/81- Status:
ALCZt2019
30.10.2019

Lic.No/Date :02 I 0208972 Deferred
12.02.2019

IDecision:The cOmmittcc cOnsidered the casc as pcr agcnda and noted that the

,MOS on 22.10.2019 fOr cOmmcnts On rcst Ofthe items HOwcvcr,no cOmmcnts

iyCt・
HCncc,thc cOmmittce dccided tO wait fOr cOmments.

:ThC Casc stands deferrcd.

‐ ICase No.:290/14/81¨     |五|し 五ヽ島
`1166漁

AM   Mcel、。/5at`:13/81-  statisI‐  IALC2/2018            ENTERPRISES         ALC2/2019        
‐

‐30.102019
1HQ Fi18    

‐  ~     
‐RLA lilc             ti`漁 3/Ditc:63108'76ζ i‐ 5さ fc拝8と|:01/81/050/01oo8/AM19/  .:03/95/040/01o88/AM19/  114.02.2019       ‐

58 1betisibil↑お

`ё

611島 ittgc coA,還

ti:LttilL卜ご8:ミliil:ifllil:|::計 ::几tf;ド ::|ち :111li:零::
‐  ‐celtain infOrmatiOn as raiscd b

●::お織殿飛鷺罵fllTttl∬羅lI'』『淵躙 1上淵電驚ittl謡;t蹴螂拒鮒
r‐

IThC Casc stands deferrcd.

.  Case No.:291/14/81_     Party Namci十
良A16MЁё  Mさ ct No/Datc:15/81-  lstatus:  ‐| IAIノC2/2018           11NDIA PVT LTD       IALC2/2019        1

.10士
n8   ~  :RLA nお

      Lι .No'5五 18:0,1611453'bさ 庭存

`a l
l 101/81/050/01oo9/AM19/  1:o7/24/040/Oo260/AM19/  114.02.2019       1      1

1591bLtitiふ h:十 hさ tう。mnlilきさ
`も

nζidcrcath``is`aζ
 pCi ttLeAaa aha dc cidcd tO seさ k frolll thc appli`五 iti31

1 1hr面 Shおibwing hbma」 On as per ad宙ceOf MsME:

|  1      1. SI.NO.3,4,52%1 1 0f standard Dcflcicncy Forlnat.

IThC casc stands dcfcrrcd.

| ICasc No.:295/14/81¨     |'a                     l/Dtti3:i5/81l   Satiζ
:  || IALC2/2018         1N                   )19             
‐

|  |                         ‐Sヽ
                              19‐ '                ILI

6013脚
:5ν01olll↓ L/ 鳥晩″鳳λ:::11↓ lj‐ t鴬究ぢα0710H4562 Pcお∬さ`|

i徒1堡IliiΥijiliill1111111111:1,ζ i著鷺:

571 :01/81/050/01oo3/AM19/
102/24/040/Oo166/AM19/

case was referred to
have been received

18 1 Page 57
NC-2 Meeting No. 15/81 dated 30.10.2019



6t i:01/81/050/01016/AM19/ ,:051231040100504/AM19/ 18.02.2019

Decision: The Committee considered the case as per agenda and noted that MeitY has soughr cerlain
information from the applicant vide deficiency lctter dated25.06.2019 followed by reminder dated
.9.8.2019. However, the requisite information is still awaitcd. Flence, the Committee decided to wait
for the comments.
The case stands deferred.

Case No.:298/14/81-

ALC2/2018

HQ File

Case No.:383/14/81-

ALC2/2018

HQ Filc

Case No.:388/14/81-

ALC2/2018

HQ Filc

Party Namc:DEL′「 A
ELECTRONICSINDIA
PRIVATE LIMITED

RLA Filc

Mcct No/Datc:15/81-    Status:

AIッ C2/2019
30102019           ‐

Lic.No/Datc:05 10409688 1Dcfcrrcd

Status:Case No.:22/2/81¨ALC2/20191Party Name:PRECISION   ‐Mcct No/Date:15/81-
,NIIETALS             IALC2/2019

30.10.2019

HQ File RLA Filc Iン ic.No/Date:03 108273 15 1Dcfcrred
:01/81/050/01108/AM19/':03t95fi40fit266tAM19r 26.02.2019

62
Decision: The Committee considered the case as per agenda and noted that the applicant was called
for personal hearing to explain the case before Norms Committee. l-lowever, nobody was appeared for
personal hearing on behalf of the applicant. Therefore, the Committee decided to give one more
opportunity to the applicant for personal hearing to explain the casc before Norms Committee.
Case is deferred.

RLA File Lic.No/Datc:0510409786 1Deferred

;Ur:011811050/01101/AM19/ 
':05124/040t00661/AMt9/ 26.02.2019 

:

Decision: The Commiflce considered the case as per agenda and noted thal a deficiency letter seeking
certain infonnation as raised by Consultant (TEC-3) was sent to the applicant on 19.06.2019 followed
by final reminder on27.0J.2019. However, no reply has becn received yet. Therefore, the Committee
decided to remind again the applicant for submitting the requisite information.

, The case stands deferred.

Party Namci SINGHANIA  IMect No/Datc:15/81-   status:
IALU― FOIL CONTAINERS  AIッ C2/2019        1
1MANUFACTURING C0   30.102019

Party Namc:AXORA     NIIcct No/Date:15/81-   Status:
RESOURCES LIMITED   IALC2/2019        1

130.10.2019           1

RLA Filc Iッ ic.No/Datc:0210209027 1Defcrrcd
:01/81/050/01 106/AM 19/ ':02241040t001 81/AM r 9/ 28.02.2019

64 
D".irion: The Committee considered the case as per agenda and noted thal thc applicant was called
for personal hearing to explain the case before Nonns Committec. However, nobody was appeared for

, personal hearing on behalf of the applicant. Therefore, the Committee decided to give one more
roppofiunity to the applicant for personal hearing to explain the case before Norms Co ^itt"".S#Case is deferred.
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ICasc No.:387/14/81-      Party Namc:PARAMOUNT Mcct No/Datc:15/81-   Status:
IALC2/2018           1COMMUNICATIONS LTD.ALC2/2019        1

30.10.2019           1

1HQ File             lRLA Filc            Lic.No/Datc:05 10409820 1Dcfcrrcd

65:01481/95,/91105`今
4ヽ1?/  .:9,(21/919`,96?9/AM19/   28022019       1

1)ccision:Thc Comrnittcc cOnsidcrcd thc casc as per agcnda and noted that a dcflcicncy lettcr secking

ccrtain information as raiscd by Consultant(TEC-3)was sCnt tO thc applicant on 15 07.2019 and

lfoHo、ved by flnal rcnlindcr on 12 09.2019. IIowcvcr, no rcply has been received yet Hencc, the

Committce decided tO rcmind thc applicant.

.The case stands deferrcd

lCasc No.:58/2/81-AIノ C2/2019 Party Name:VOESTALPINE.Mcet No/Date:15/81-   Status:
VAE VKNINDIA P LTD. ALC2/2019        1

.                   (FORⅣ IERLY)          30.10.2019         1

.HQ Filc             lRLA Filc            Lic.No/Datc:05 10409887 1Dcfcrrcd

66:91481/9,9/91114管 Yl?/  :,5424/919/90799/AM19/  08.03.2019
1)ecision: 「́ hc Committcc considcred thc case as per agenda and dccidcd to scck froln thc applicant to

furnish foHowing infollllation as pcr advicc of MSME:

1    1.Sl.No.3,4,5&1l of Standard Dcflcicncy Format.
IThe case stands deferred.

Casc No.:91/2/81¨       Party Namc:PLANSEE   IMcct No/Datc:15/81-     Status:
ALC2/2019          ‐INDIA HIGH         IALC2/2019          1
‐                  PERFORMANCE      130.10.2019           1
1                  1MATERIALS PVT LTD   I                  I

IHQ File             lRLA Filc            lLic.No/Date:0710114697   1Approvcd
101/81/050/01177/AM19/   107/24/040/00257/AM19/   122.03.2019                1

Decision: The Comrnittcc considcrcd thc casc as per agenda and dccidcd to flx thc ad― hoc norms as

per written commcnts datcd 28.10.2019 given by Consultant(TEC-3)as undCr:

Sl.

No.

ITCHS
Codc

Export Item Quantity
SI.

No.

ITCHS
Code

Import Item
Recommended
Ouantitv

1 85168000
Electric IJeating
Resistors -
Tungsten Boats

1000.000

Kg
1 81019990

Tungsten
Sheets/
Plates /
Strips

1030 Kg

う
４ 85168000

Electric Heating
Resistors -

Molybdenum
Boats

1000.000

Kg
つ
４ 81029590

Molybdenum
Sheets /
Plates /
Strips

1030 Kg

85168000
E,lectric I'leating
Resistors -

Tantalum Boats

500.000

Kg
81032090

Tantalum
Sheets /
Plates /
Strips

515 Kg

Note: The words "Rods/l'oils" -uy be deleted from the description of the import items. 
-ARA conclrngd may 

_takc 
suitable consequential action accordingly Dp)
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I  Casc No.:86/2/81¨ ALC2/2019 Party Namc:SATURN
INDUSTRIES,

Mcct No/Datc:15/81-   ‐Status:
ALC2/2019
30.10.2019

Status:

1器厨児5υ∝ⅣνAMり 協臆oЮ∞88/AMり :蹴鼎α07101Иの5助た鵬d
1681bこと,ζiもふ:r「hc c6ふΠii18c`も Aζ ia`rcd iA``五ζc ttζおさri蒼8hal aha hotcd iAit i acfltiも ncy lさ 16:ζ88kiAL
I ICCnain informatiOn as raiscd by Consuhant(fEC-3)was sCnt tO thc applicant on 14.10.2019.
| IHOWever,no rcply has becn rcccivcd yct.Hcncc,thc Committcc dccided tO wait fOr rcply of the

l lappliCant.

I Thc case stands dcfcrrcd.

Casc No.:2/2/81-ALC2/2019 Party Namc:JINDAIン SAⅥ′  IMcct No/1)atc:15/81-
1ンIMITED             IALC2/2019

‐
3010.2019

HQ Filc RLA Filc Iッic No/Datc:0510410092 Deferrcd
| :01/81/050/00002/AM20/  1:05/23/040/00583/AM19/  .2903.2019
691bも
tisibil ttllも

‐
c6ふふi18888五ζia`rさa tA``五ζ

`五

s icrag`ha五 五五b i6ica titti tt a`五

`igiし

,icicr sささkiAg
lCC■
ain information as raiscd by Consuhant(TEC-3)was sCnt tO thc applicant on 02.09.2019 fo1lowcd

by inal remindcr on 22.10.2019.Howcvcr,nO rcply has bccn rcccivcd yct.Hcnce,thc Committcc

ldCCidCd tO watt fOr rcply ofthc appHcallt.

IThc case stands dcferrcd.

:01/81/050/00010/AM20l ::04l24l040t0o2\4tAM19t OZ.O4.2}tg

79 Dccision: Thc Committec considered the case as pcr agenda and dccided to seck from the
furnish following information as per advice of MSME:

1. To provide ISRI code of import item at Sl. No.2.
2. 'fo provide details of manufacturing processes with justification of wastage.

The case stands deferred.

Casc No.:10/2/81¨

ALC2/2019

HQ File

ICasc No.:17/2/81-

IALC2/2019

1HQ File

Party Name:JAIN FGL
IMETALINDUS′「 RIES

IRLA File

Meet No/Datc:15/81-

ALC2/2019
30.10.2019

Lic.No/Datc:0410165406

Status:

Deferred

applicant to

,Status:

Approved7

1

Party Namc:UNIVERSAL  Mcct No/Datc:15/81-
FLEXIBLES PVT.LTD.  ALC2/2019

3010.2019

RLA Filc Lic No/1)atci0710114751
:01/81/050/00017/AM20/   107/24/040/00307/AM19/    10.04.2019

Decision: 1｀ hc Comlllittcc cOnsidcrcd thc case as per agcnda and dccidcd tO flx

pcr writtcn cOmments datcd 30.102019g市 en by COnsultant(TEC¨3)as undCr:

¨
Ψ
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Ｓ‐
．
Ｎ。

ITCHS
Code

Export
Item Quantity

Ｓ‐
．
Ｎ。

ITCHS
Code

Import Item
Recommended

Quantitv

1 73071900

SOCKET
lWA16
(5.520MT
wcight)

Hydraulic

fltting

18488.000

Numbcr
1 73041990

Carbon Scamless

Pipc ASTM A106
GR.B(HOT
Finlshcd Carbon

Steel Scanllcss

Pipe ASTM A106
GR.B)
Sizc:OD 50+0.5x
THK 8+0.5
Lcngth 5mtrs to

10mtrs.

9.2 MT

つ
４ 73071900

SOCKET
I WA20(

4.950 MT
wcight)

Hydraulic

fltting

11554.000

Numbcr
つ
４ 73041990

Carbon Scamlcss
Pipe ASTM A106
GR.B(HOT
Finlshcd Carbon

StecI Scarnlcss

Pipe ASTM A106
GR.B)
SIZE:OD 60+0.5
xTHK 9+0.5
Length 5mtrs to

10mtrs.

83 MT

73071900

SOCKE′ I｀
lWA12
(2.250 MT
WEIGHl｀ )
Hydraulic

fltting

11764.000

Numbcr 73041990

Carbon Seamless

Pipe ASTM A106
GR.B(HOT
Finlshed Carbon

Stecl Seamless

Pipe ASTⅣI A106
GR.B)
Size:OD 45+0.5x
THK 8+0.5
Length 5mtrs to

10mtrs.

4.O MT

INote:Grade ofsteel to match in import dtt export。

IRA conccmcd may takc suitablc cOnscquential action accordingly                      l

lCase No.:1/3/81‐ ALC2/2019 ‐Parサ Name:SEIKODENKI .Mcct No/Date:15/81-   Status:  ‐
I                   INDIA PRIVATE LIMITED IALC2/2019        1       1

130.10.2019           1         ‐

HQ File             RLA Filc            Lic.No/Date:04101 65474 1Deferrcd
i01/81/050/00021/AM20/     :04/24/040/00003/AM20/     15.04.2019            1

1Dccision:Thc Committcc cOnsidcrcd the casc as per agcnda and nOtcd that McitY has sought thc
lfo1lowing information from the applicant vidc lcttcr.No.:17(26)/2019-IPHW dated 25 09.2019:

|    ::  R:11:lli柵 :I:llrll‖iledforlllanuね cturingoneunitofcxponprOductfOrcachexportittSS'''ゝ
″″

|

|

:

:

i

172
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separately.
3. Wastage claimed in manufacturing process.
4. Justification thereof.

case stands deferred.

Case No.:6/3 l8l-ALC2l20l9 :Party Name: C.L.GUPTA
EXPORTS LTD.

RLA Filc

:29/24/040/00001/AM20/

‐Mcct No/Datci1 5/81-   Status:

ALC2/2019
30.10.2019

Lic.No/Date:2910025392 Defcrrcd

16.04.2019

Decision: The Committee considered the case as per agenda and decidcd to seek from the applicant to
furnish following information as per advice of MSME:

1. Need of magnetic grade of SS.
2. To provide the details of manufacturing processes alongwith justification of wastage with

material balance.

ICasc No.:7/3/81¨ AIノC2/2019

: The Committee considered the case as per agenda and decided to seek from the applicant to
furnish following information as per advice of MSME:

Need of magnetic grade of SS.
To provide the details of manufacturing processes alongwith justification of wastage with
material balance.

case stands deferred.

Party Name: TBEA ENERGY Meet No/Date:15/81- Status:Status:
(INDIA)PRIVATE LIMITED IALC2/2019

130.10.2019

HQ Filc

:01/81/050/00037/AM20/

Decision: The Commiffee considered the case as per agenda and decided to seek from the applicant to
furnish following information as per advice of represcntative of DFII:

IParty Namci C.L.GUPTA   Mcct No/Date:15/81-   Status:
‐EXPORTS LTD.        ALC2/2019
1                        30.10.2019

IRLA Filc            Lic No/Datci3410045082‐ Defcrcd
134/24/040/00034/AM20/     26.04.2019            ,

７
′

l. Sl. No. 5, 8 & I I of Standard Deficiency Format.
2. List of indigenous items with quantity.
3. Complete specification of import items 3, 5, 6, 10, 1 I & 35.

case stands deferred.
Ｔｒａｄｅ

Ｔｒａｄｅ

:01/81/050/00026/AM20/

IHQ Filc             lRLA Filc             Lic.No/Date:2910025393 Deferrcd
101/81/050/00027/ANI120/     129/24/040/00002/AM20/     16.04.2019

Case No.:17/3/81¨ALC2/2019

り唱%」占洲TI準

"1諦
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Casc No.:1/5/81¨

IALC2/2019

1HQ File

Party Namc:APL METALS
ILIMITED

IRLA File

Mcet No/Datc:15/81-

ALC2/2019
30.10.2019

Lic.No/Datc:0210209151

Status:

Approvcd

76

:01/81/050/00050/AM20/    :02/24/040/00008/AM20/   106.05.2019

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as
per written comments given by MSME as under:

ITCHS
Code

Export ltem Quantity
ITCHS
Code

Import Item
Recommended
Quantity

78019100
ANTIMONIYAL LEAD ALIン OY
(COntaining Lcad noticss than

98%)

2000000
Ml・

85481010

I´EAI)SCRAP
COVEuD BY
ISRI CODE
WORD RAIIン S

As pcr SION

C-1153

RA concemcd may takc suitablc conscquential action accordingly.

I  Case No.:15/5/81-ALC2/2019 Party Namc:DISHA AUTO  Mcct No/Datc:15/8卜    Status:
|  ‐                   COMPONENTS PVT.LTD.IALC2/2019

‐30.10.2019

1 1HQ File             RLA Filc            Lic No/Datei0310829026 Deferred
101/81/050/00064/A卜 /120/     103/94/040/00096/AM20/     1405.2019

77 1btciζ
i6五 :十hc com轟 1lc8 861ζ ia`ぉd thc cムζ8五ζ per agCnda and notcd that a copy ofapplication was

l  lscnt to MSME for exalnination of thc casc on 06.08.2019 foHo、ved by a rcnlindcr on 21.10.2019.

| IHOWever,no commcnts havc been rcccivcd yct.Hcnce,the Committcc dccidcd to wait for thc
l  lcominents.

:  IThc casc stands dcfcrred.

ICase No.:28/5/81-ALC2/2019 Party Namc:DIS〕tへ AUTO
COMPONENTSPVT L′「 D

HQ Filc RIフA Filc
1 101/81/050/00077/AM20/   1:03/94/040/00121/AM20/

1781bLtiζ 16五 1'十11さ ё6島 llil農 cc cottζ idも ,も a tAも

`五

s8五ζlさ,五LLAa五
|  lsent to MSME for cxalnination of thc casc on 07.08.2019

1 :HOWever,no comments have been receivcd yct.Hcncc,
|  ICOlninents.

|  IThc casc stands deferred.

| ICase No.:25/5/81… ALC2/2019 Party Namei SEIKODENKI
‐ I                  INDIA PRIVATE LIMITED
179

HQ File RLA lrilc

:01/81/050/00074/AM20/     :04/24/040/00027/AM20/

Mect No/Date:15/81-  Status:
IALC2/2019        1
130.10.2019           ‐

ILic.No/Datc:0310829099‐ Dcfcrrcd

117052019

and notcd that a copy of application was

follo、vcd by a rclnindcr on 21.10.2019.

the Comlllittcc dccidcd to wait for thc

Mcct No/Datc:15/81-   Status:

ALC2/2019
30.10.2019

:漱ツ電鍮紹
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: The Committee considered the case as per agenda and decided to seek from the applicant to
U. O. No.: P-

ICase No.:

37/5/81…ALC2/2019
,Mcct No/Datc:15/81-

IALC2/2019
130102019

IHQ File           RLA File               Lic.No/Datc:0410165649 1Approved
101/81/050/00086/AM20/ :04/24/040/00039/AM20/        24.05.2019            1

furnish the following information as per written comments given by DPIIT vide
7011/5/2019-TSW datcd 25.10.2019:

Use of export items.
Use of import items at Sl. No. 2,3 & 18 and basis/justification for the quantities of these
import items and the wastage claimed.
Sl. No. 3, 6,8 & 9 of Standard Deficiency F-ormat.

Wastage claimed on various wires/tubes.

case stands deferred.

Parサ Namc:LEITWIND
SHRIRANI MANUFACTURING
IPRIVATE LIMITED

80
Decision: The Commiflee considered the case as pcr agenda and decidcd to fix the ad-hoc norms as

per written comments given by DPIIT vide U.O. No.: 7/85/2019-1'SW dated 28.10.2019. (Copy
enclosed)

'RA 
concerned may take suitable consequential action accordingly.

Status:

HQ Filc

i01/81/050/00096/AM20/
:Lic.No/Date:0710114993

131.05.2019

Decision: The Comrnittee considered the case as per agenda and noted that a copy of application was
sent to Consultant (TEC-3) on 12.09.2019 for examination of the casc. However, no comments have
been received yet. Hence, the Committee decided to wait for the comments.

case stands deferred.

Mcct No/Date:15/81-

ALC2/2019
30.10.2019

: The Committee considered the case as per the agenda and noted

IHQ Filc             RLA File
101/81/050/00273/AM20/    :03/95/040/00694/AM20/

Lic.No/Datc:0310832139 1Deferred

10.10.2019           1

that thc hard

in this rcgard,

copy of
an emailion has not yet been received from RA, Mumbai & the applicant and

sent on 24.10.2019. However, no information has been receivcd yet. Hence, the

to wait for the complete set of application.

is deferred. Dゝ DrⅢ「911撃」叫
Trade

Trade

Case No.:4/15/81-

ALC2/2019
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椰鷲麒訂凝為肺

tStatus:

Case No.:47/5/81-AIノ C2/2019 Party Namc:GESSMANN
ICONTROLIン ERS INDIA
PRIVATE LIMITED

Mcet No/Date:15/81-

IALC2/2019

130.10.2019

181

RLA Filc

Party Namc:PARAM
INDUSTRIES

Status:



83 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from RA, Mumbai & the applicant and in this regard, an email
was sent on 24.10.2019. I'lowever, no information has been received yet. Flence, the Committee
decided to wait for the complete set of application.

Case is deferred.

Casc No.:5/15/81¨AIノ C2/2019 Palty Namc:PARAM
INDUS・「 RIES

HQ Filc

:01/81/050/00274/AM20/

Casc No.:6/15/81¨ALC2/2019 Pany Namc:PARAM
INDUS・「 RIES

IMcct No/Date:15/8卜   lstatus:
IALC2/2019       1
130.10.2019           1

RIコA「ilc            Lic No/Datc:03 10832140 1Deferrcd
:03/95/040/00693/ANI120/     101o.2019

Mect No/Datc:15/81-

ALC2/2019
30.10.2019

Status:

HQ File RLA Filc Lic.No/Date:03 10832141 1Dcfcrred

841`ふζiふ轟:Th`ёも島話薔8さ 86nsぬ
`rcd ti`あ

ζ
`iζ

 13F“

`五

ま五ど五and i6t8d thtti tAさ hard 86″ 61
1application has nOt yct bccn rcccivcd frOm RA,Mumbai`こ the applicant and in this rcgard,an email
was scnt on 24.10.2019. IIowcvcr, no information has becn rcccivcd yct Hcncc, the Comlnittcc

decidcd tO、vait for the cOmplctc sct of application.

Casc is dcfcrred.

85‐ :01/81/050/00271/AM20/     :03/95/040/00652/AM20/

Dccision: Thc Conllnittcc cOnsidcrcd thc casc as pcr
lConsultant(TEC-3)for eXamination and comments.

Thc casc stands defcrred.

Casc No.:

2/15/81-ALC2/2019

HQ Filc

HQ File

:01/81/050/00272/AM20/

Palty Nalllc:POLYCAB
INDIA LIMITED

RI′ A Filc

卜Icct No/Date:15/81-   status:

IALC2/2019
130.10.2019           1

:Lic.No/Date:0310832132 1Dcfcrred
110.10.2019           1

agcnda and dccided tO refer the casc tO

Casc No.:3/15/81-ALC2/2019 Party Namc:STERLITE    IMcet No/Datc:15/81-   status:

POWER TRANSMISSION  :ALC2/2019        1
1LIMITED             30.10.2019         1

RLA Filc            Lic.No/Datc:03 10832137 1Dcfcrred
:03/95/040/00618/AM20/     1o.lo.2019            1

86 Decision: The Commiftee considered the case as per the agenda and noted that the hard copy of
application has not yet been reccived from RA, Mumbai & the applicant and in this regard, an email
was sent on 24.10-2019. However, no information has been received yet. Hence, the Committed/
decided to wait for the complete set of application. ZYy
Casc is deferred.
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| ICase No.:1/15/81-ALC2/2019 1Party Namc:YASH METAL Mcct No/Datc:15/81-   Status:

.                   IMPEX PVT LTD.       ALC2/2019
‐30.10.2019           1

1  HQ Filc             lRLA Filc            Lic No/Datc:0310832122 Deferred
i01/81/050/00270/AM20/     :03/95/040/00669/AM20/     10.10.2019

1871bも tiζibi: 
′
ll18 ё。品丼iittcc cも A:iaclさ a tiさ `五s` 五ζ lさli五

` aL8Aと

よ aha 五81も a tllttt illさ  A五ia t61ジ
‐
18F

I  ‐appliCation has not yct becn rcccived fl・ Oln RA,Mumbai2貶 thc applicant and in this rcgard,an email

l  lWaS Sent On 24 10.2019.Howcvcr,nO infOrmation has bccn rcccivcd yct.Hcncc,thc Coinmittcc
l dCCidCd tO wait for thc complctc sct ofapplication.

|  ‐Casc ls defcrrcd

Case No.:9/15/81-ALC2l20l9 Parly Narnc: lrFD

HQ File

INDUCTION PRIVATE
ILIMITED

IRLA File

,, :01/81/0501002181AM201 :0712410401001531AM201 11.10.2019

Decision: The Committee considered the case as pcr agenda and notcd that the copy of, application
,was sent to MeitY on 23.10.2019 for examination of the case. However, no comments have been
received yet. Hence, the Committee decided to wait for the comments.

lThe case stands deferred.

Mcct No/Date:15/81-    Status:

ALC2/2019       1
30.10.2019

Lic.No/Datc:0710115555‐ Dcfcrrcd

Case No.:8/15/81¨ AI」 C2/2019 1Party Namc:
IMAHARASHTRA
SEAMLESS LIMI′ I｀ED

Mcct No/Datc:15/8ト

・ALC2/2019
30.10.2019

Status:

Status:

IHQ Filc            lRLA Filc            Lic.No/Datc:0510412078 1Dcfcrrcd
:01/81/050/00277/AM20/  ::05/24/040/00346/AM20/   H.102019       1

89‐ Decisi3n:Thも ёもmふ ilもc`も Aζibcrca tllさ caきさ五ζ p8r iA`agCnal and A818d titt thc Attid copy 6f
application has nOt yct bccn rcccivcd fl・ om RA,Ncw Dclhi&thc applicant and in this rcgard,an cmail
was sent on 24.10.2019. Ho、 vcvCr, nO information has bccn rcccivcd yet. Hcncc, the COll11■ ittCC
decidcd to wait fOr thc cOmpletc sct of applicatiOn.

ICasc is dcferrcd.

ICase No.:7/15/81¨ ALC2/2019 1Party Namc:SIEMENS    Mect No/Datc:15/81-
IGAMESA RENEWABLE   ALC2/2019

.                 :POWER PRIVATE LIMITED 30 10 2019

HQ Filc RLA Filc Lic.No/Datc:0410166153 1Dcfcrrcd

,0,:0]/81/0s\rcaz76lAwl!_ :0424.040100109/AM20/ I 1.10.2019

Decision: The Committee considered the case as pcr the agenda and noted that the hard copy of
application has not yet been received from RA, Chennai & the applicant and in this regard, an cmail
was sent on 24.10.2019. However, no information has been received yet. Hence, the Corumittpe
decidedtowaitforthecompletesetofapplication.M
Case is deferred.
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91 :01/81/0501002791A}/.201 :041241040100108/AM20t 11.10.2019

Dccision: The Commiflce considered the case as per the agenda and notcd that the hard copy of
application has not yet been received from RA, Chennai & the applicant and in this regard, an email
was sent on 24-10.2019. However, no information has been received yet. Hence, the Committee
decided to wait for the complete set of application.
Case is deferred.

Case No.:10/15/81¨

IALC2/2019

1HQ Filc

Case No.:11/15/81¨

AIノC2/2019

HQ Filc

:01/81/050/00280/AM20/

Casc No.:14/15/81-

ALC2/2019

HQ Filc

:01/81/050/00283/AM20/

Case No.:12/15/81¨

AIノC2/2019

‐HQ File

94191ダ l`9,94997,1/今 Y20/

Party Namc:SIEMENS     Mcct No/Date:15/81-   Status:
GAMESA RENEWABLE  IALC2/2019       1
POWER PRIVATE LIMITED 30.10.2019         ‐
IRLA File Lic.No/Datc:041 01 66158 1Dcfcrred

Paty Namc:SHIVAM IRON McctNo/Datc:15/81-   status:
AND STEEL COMPANY   ALC2/2019        1
LIMITED             30.10.2019         1

RLA Filc              Lic.No/Date:0210209475 1Dcfcrred
:02/24/040/00099/AM20/     1410.2019            1

Paty Name:AXORA     Mcet No/Date:15/81-   status:
RESOURCESIフ IMITED    ALC2/2019        1

130.10.2019           1

RLA Filc            Lic.No/Date:0210209479 1Dcfcrred
:02/24/040/00101/AM20/     15.10.2019            1

Party Name:GUJARAT    Mect No/Datc:15/81-   Status:
COPPER ALLOYS LTD.  ALC2/2019        1

130.102019           1

RLA File            Lic.No/Datc:0310832237 1Deferrcd
:03/94/040/00544/AM20/  115.10.2019       1

92 Decision: The Committce considered thc casc as per the agenda and noted thar the hard copy of
application has not yet been received from RA, Calcutta & the applicant and in this rcgard, an Lmail
was sent on 24.1 0.20 19. However, no information has been received yet. Hence, the Committee
decided to wait for the complete set of application.

Case is deferred.

93 Dccision: The Committec considered lhe case as per the agenda and noted that the hard copy ol
;application has not yet been received from RA, Calcutta & the applicant and in this regard, an Lmail
was sent on 24.10.2019. However, no information has been received yet. Hence, the Committee
decided to wait for the complete set of application.

Case is deferred.

Decision: The committcc considered the casc as per the agcnda and r

,application has not yet been received from RA, Mumbai & the applicant
'was sent on 24.10.2019. However, no information has been received
decided to wait for the complete set of application.
rCase is deferred.

noted
and
yet.

that the hard copy of
in this regard, an email
Hencc, the CommifiCew
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Case No.:13/15/81- Party Name: GUJARAT
ALC2/2019 ALLOYS LTD.

RLA Filc

:03/94/040/00545/AM20/

Mect No/Datc:15/81¨

ALC2/2019
30.10.2019

Lic.No/Date:0310832238

15.10.2019

一　

　

　

　

　

　

一
ｄ

一
∬

　

　

一
ｒｅ

一Ｓｔａｔｕ　　一断

ICase No.:15/15/81¨       IPa■ y Name:MEl｀ ALIC    Mcet No/Datc:15/81-  Status:
IALC2/2019           11MPRESSIONS(INDIA)PVT‐ ALC2/2019        ‐
|                    ILTD                 30.10.2019         1

‐HQ Filc              lRLA File             Lic.No/Datc:0510412116 Dcfcrrcd
:01/81/050/00284/AM20/    105/24/040/00386/AM20/     15.10.2019            ‐

:01/81/050/00282/AM20/

: The Committee considered the case as per the agenda and noted that the hard copy of
has not yet been received from RA, Mumbai & the applicant and in this regard, an email

sent on 24.10.2019. However, no information has been received yet. Hence, the Committee
to wait for the complete set of application.

ase is deferred.

Decision: The Committec considercd the case as per thc agenda and noted that the hard copy of
application has not yet been received from RA, New Delhi & the applicant and in this regard, an email
,was sent on 24.10.2019. However, no information has been received yet. Hence, the Committee
decided to wait for the complete set of application.
Case is deferred.

‐Mcct No/Datc:15/81-   Status:

ALC2/2019
30.10.2019

The Committee considered the case as per the agenda and noted that the hard copy of
lication has not yet been received from RA, Mumbai & the applicant and in this regard, an email

sent on 24.10.2019. However, no information has been received yet. Hence, the Committee
led to wait for the complete set of application. ^fr, -/

Lic.No/Datc:03 10832264 1Deferred  ‐

16.10.2019                      1

SH

Casc No.:16/15/81¨

ALC2/2019
Party Name: BAOSTEEL
INDIA COMPANY
PRIVATE LIMITED
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IRLA Filc

l:03/94/040/00555/AM20/

Case is deferred.



OFFLINE CASES

SI.

No。
Party's Name ⅡQ/RA Filc

No。 I           CaseHi:::ry
Decision Status

RI

IVOITH
HYDRO
PRIVATE
LIMITED
0510397430
Dated:

28.01.2016

01/81/050/005

17/AM16/
05/24/040/005

30/AM16/

The representative of lDelerred
DHI requested to send 

I

again the complete set of 
I

application to DHI for I

examination of the 
"ur". I

Hence, the Committee 
I

directed to refer the case I

to DHI again. 
I

R2

HAVELLS
INDIA LTD.
0510391800
dated

29.10.2014

01/81/050/004

69/AM15/
05/23/040/003

32/AM15/

The Committee noted
that the request has been
received beyond 90 days
from last decision.
Hence, the Committee
decided to ask the
applicant to deposit a
composition fee of
Rs.5 000/- for considering
the case along with reply
of deficiency letter dated
11.05.2019.

Defcrred

R3

ANAND ARC
LIMITED
0310819142
datcd

14.02.2018

11/81/050/000

7/AM19/
13/94/040/009

4/AM18/

The case was rejected in M. No. 02lg1
dated 29.05.2018 on the ground that
there is no correlation of between import
and export items mentioned in the AA.
The applicant vide letter dated
02.03.2019 has requested for ratification
of ad-hoc norms and stated that the
company is manufacturing of welding
consumable products as per AWS
standard. All products are manufactured
in accordance with American welding
;tandard (AWS) and export throughout
he world. The case was last consideredl
n M. No. l2l8t dt. I8.09.2019 andl
lecided to refer the case to Consultantl'l'EC-3) flor examination and called thel
rpplicant for personal hearing. as p"rl
lecision of meeting no. l2lgl At.l
8.09.2019, the case has been relerred tol
TEC-3) on24.10.20t9. 

I

The Committee
considered the case as

per agenda and noted

that the applicant was

called for personal
hearing to explain the

case before Norms
Committee. However,
nobody was appeared for
personal hearing on
behalf of the applicant.
Therefore, thc

Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms

peferred

―
―
リ締
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Committee.

R4

TRAFOMEC
INDIA
MAGNETICS
PRIVATE
LIMITED

0710083779
dated

08.11.2011

01/81/050/003

25/AM12/

07/24/040/002

58/AM12/

lThe case was rejected in M. No.9/81-

ldtcztzotl dated 16.07.2013 due to
lnon-submission of reply 1o deficiency
letter dated 01.02.2013.'l'he applicant's
reply dated 30.06.2015 along with their
earlier reply dated 17.09.2012 were
forwarded to DHI on 19.02.2016.The
case was considered in offline M. No.
23181 & 25181 dated 23.02.2016 EL

07.03.2017 respectively. The case was
again rejected in M. No. 08/81 dated
11.07.2017 due to non-submission of
reply to deficiency letter dated
19.04.2011. The applicant vide letter
dated 0l .05.2019 has furnished reply
and requested to ratify the ad-hoc norms.
The case was last considered in M. No.
12181 dt. 18.09.2019 and decided to
refer the case to DHI. As per decision of
meeting no. 12181 dt. 18.09.2019, the
case has been refemed to DHI on
25.10.20t9.

The representative of
DIll requested to send
again the complete set of
application to DHI for
examination of the case.

Hence, the Committee
directed to refer the case
to DHI again.

Deferred

R5

MEHTA
TUBES
LIMITED
0310813091

datcd

05.05.2017

01/81/050/001

38/AM18/
03/95/040/010

40/AM17/

The case was rejected in M. No.2/81
dated 29.05.2018 due to non-submission
of reply of DIPP deficiency letter dated
09.08.2017. The applicant vide letter
dated 18.04.2019 furnished the reply and
requested to ratify the d-hoc norms. The
case was last considered in M. No. 12l81
dt. 18.09.2019. The Committee noted
that the request has been received
beyond 90 days from last decision.
Hence, the Committee decided to ask the
applicant to deposit a composition fee of
Rs.5000/- for considering the case. As
per decision of meeting no. 12181 dt.
18.09.2019, email has been sent to
applicant on 29.10.2019. l{owever, no
information has been received yet.

The Committee decided
to wait for the reply of
the applicant.

Dcfcrrcd

R6

Valco

lndustrics Ltd.

2210011493
Dated

10.06.2011

01/81/050/000

35/AM18/
22/21/040/000

34/AM12/

The case was withdrawn in M. No.3/81-
ALC2/2017 dated 02.05 .2017 on the
ground that the import of aluminium]
scrap is not allowed as per SION. Thcl
applicant vide letter dated 26.12.20111
has requested for correction of wrongl
input description on shipping bill andl
Personal Hearing. The case was lastl
considered in M. No. 12181 dt. I

The Committee
considered the case as

per agenda and noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
nobody was appeared for

Deferred

轟 /
σ
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18.09.2019.As per dccision of lnecting

no. 12/81 dt. 18.09.2019, thc casc has

bcen rcferrcd tO DPIIT on 23.10.2019.

PH Ictter scnd on 18.10.2019.

personal hearing on
behalf of the applicant.
Therefore, the
Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

R7

COSMOS
ENGITECH
PVT LTD.

3410042745
dated

09.12.2016

(Part flle)

01/81/050/006

06/AM17/

34/24/040/002

44/AM17/

The case was rejected in M. No. 2/81-
ALC2|2018 dated 29.05.2018 due to
non-submission of reply to DIPP
deficiency letter dated 08.08.2017. The
applicant vide letter dated 28.12.2018
has furnished reply and requested to
ratify the norms. The case was last
considered in M. No. 12181 dt.
18.09.2019. As per decision of meeting
no. 12181 dt. 18.09.2019, the case has
been referred to DPIIT on23.10.2019.

The Committee
considered the case as

per agenda and the
representative of DPIIT
informed in the meeting
that the case is under
examination. Therefore,
the Committee decided
to wait for the comments.

Deferred

R8

GRAVITA
INDIA
LIMITED
1310048372
dated

09.092016

01/81/050/003

64/AM17/
13/24/040/000

22/ANI11 7/

The case was rejected in M. No.1ll81-
ALC2/2018 dated 30.01.2019 due to
non-submission of reply of deficiency
letter datcd 04.09.2018. The applicant
vide letter dated 13.02.2019 has not
furnished the reply of deficiency letter &
requested to ratify the norms on repeat
basis. The case was last considered in
meeting no. 12181 dt. 18.09.2019 and
decided to call the applicant for PH. As
per NC decision, email dated 18. 10.2019
sent to applicant requesting them to
attend PH on 30.10.2019.

Thc Committee
considered the case as

per agenda and noted
that the applicant was
called for personal
hearing to explain the
case before Norms
Committee. However,
nobody was appeared for
personal hearing on
behalf of the applicant.
The refore. thc

Committee decided to
give one more
opportunity to the
applicant for personal
hearing to explain the
case before Norms
Committee.

Deferrcd

R9

BHARAT
HEAVY
ELECTRICAL
S LIMITED

0510238811
dated

24.03.2009

01/81/050/007

88/AM09/

05/24/040/006

99/AM09/

The case was considered in M. No:
261 81 - ALC2|2009 dated 29.09.2009 and
decided to relist the case in meeting
dated 24.11.2009. However, the case
was not re-indexed in meeting dated
24.11.2009. The case was last
considered in M. No. 12181 dt.
18.09.2019 and the Committee decided
to see file for the developments in the
case after 2009.

The Committee
considered the case as

per agenda and noted
that the case is l0 year
old & the file of the case
is also not available in
the Section as per
retention schedule.
Therefore, the
Committee decided to

Rejected

都
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the case.

R10

BHARAT
HEAVY
ELECTRICAL
S LIMITED

ll10028319
dated

12.01.2018

01/81/050/000

96/ANI11 9/

11/24/040/000

06/AM18/

The case was ratified in M. No.5/81-
ALC212018 dated 10.10.2018 as per
written comments of DHI vide their U.
O. No.DES-2/BHEL1GTr|2018-TW-
HEI. The applicant vide their email
dated 26.1 1 .201 8 requested for revision
of ratified norms. The case was last
considered in M. No. 12181 dt.

18.09.2019 and decided to refer the case

to DHI.

The Committee noted
that the case has not yet
been refered to DHI for
examination as decided
in M. No. 12181 dated
18.09.2019. Therefore,
the Committee directed
to refer the case to DHI
for comments
immediately.

Deferred

RH

TUBEX
INDIA
0510400849
datcd

19.12.2016

01/81/050/005

44/AM17/
05/24/040/004

59/AM17/

The case was rejected in M. No.8/81-
ALC2|2017 dated 11.01.2017 due to
non-submission of reply of deficiency
letter dated 14.02.2017 as raised by
DIPP vide UO No. 121512017-TSWI03
dated 24 10112017. 'fhis case was last

considered in M. No. 12181 dt.

18.09.2019. The Committee noted that
the applicant has still not furnished reply
of deficiency letter dated 14.02.2017. As
per NC decision, an email has been sent

to applicant on 22.10.2019 along with
D/L dt. 14.02.2017. However, no reply
has been received yet.

'fhe Committee decided
to wait for the reply of
the applicant.

Deferued

R12

01/81/050/002

05/AM18/
04/24/040/000

53/AM18/

The case was rejected in M. No.l8/81-l
ALC2l20l1 dated 21.1 1 .2017 due tol
non-submission of reply of deficiencyl
letter dated 2l .08.201 7 as raised by]

DIPP vide UO No. 1215712017-

TSWI 55 dated 25107 12017 .

The applicant vide letter dated

05.12.2017 & 23.08.2019 has furnished

reply and requestcd to ratify the norms.

The case was last considered in M. No'
l2l8l dt.18.09.2019. As per decision of
meeting no. 12l81 dt. 18.09.2019, the

case has been referred to DPIIT on

23.10.2019.

The Committee
considered the case as

per agenda. The
representative of DPIIT
informed in the meeting
that the case is under
examination. Therefore,
the Committee decided
to wait for the comments.

Deferred

R13

EVERSENDAI
CONSTRUCTI
ON PRIVATE
LIMITED
0410163236
Datcd

15.06.2017

01/81/050/002

04/Aヽ418/

04/24/040/000

54/AM18/

The casc was raCCted in M No 18/81-

ALC2/2017 dated 21.11.2017 duc to
non― subΠlission of reply of dcflciency

lctter dated 21.08.2017 as raised by

DIPP vide UO No. 12/57/2017-
.TSW/155 dated 25/07/2017.

'fhe Committee
considered the case as

per agenda and the

representative of DPIIT
informed in the meeting
that the case is under

examination. Therefore,
the Committee decided
to wait for the comments.

Deferred

/
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1期聯麟♂薫評需膏

R14

SHINKWANG
ELECTRONIC
S PRIVATE
LIMITED

0510339369
dated

23.112012

01/81/050/004

19/ANI11 3/

05/24/040/003

13/ANI11 3/

The case was rejected in M. No. 15/81-
ALC212O13 dated 08.10.2013 due to
non-submission of reply to MSME
deficiency letter vide U.O. No.
30(294)201 I -ME dated 26.2.201 3 .'fhe applicant vide letter dated
10.09.2019 has requested to ratify the
norms. However, the applicant has not
furnished reply to above mentioned
deficiency letter. The case was last
considered in M. No. 12181 dt.
I 8.09.2019 and decided to ask to deposit
composition fee of Rs.5000/- as the
request has been received beyond 901
days from the date of uploading the NCI
decision on DGFT website. The partyl
has yet not been informed as the mainl
file is not readily available. 

I

The Committee directed
to trace the main file and
take action as decided in
M. No. 12181 dt.
1 8.09.20 19 immediately.

Defered

R15

01/81/162/005

80/AMl1/

34/24/040/001

33/AM06/

I 
I he case was considered in Offlin

lAgcnda in M. No. 32l}l darer
j;25.10.201 l. NC decided to reject th,

lrcquest of firm to allow impoa of Allo,
lSteel Coil as rhe above Iicence is issuer

lunder SION and inpurs are allowed ar

lper SION.

lfne applicant vide lefter darer

IO:.OS.ZO t2 had requesred the pRC for

lrealization of policy to accommodatr

luse of utilization of Alloy Steel in Coi

lin place of Plare. The case wa:

lconsidered in PRC in M. No.l4l81 datec

117.07.2012 and decided to rejecr rhe

lrequest to allow input which is not par.1

lof SION. The PRC vide leter dated

lOl.OA.ZOlg advised rhe applicant ro

lapproach the concerned Norms

iComminee for a decision in the maner.
lNow. the applicanr vide lefler dated

ll t .Ol .ZOO has enclosed copies of
communications and other supporting
documents and requested to ratify the
norms. The case was last considered in
meeting no. l2/gl dt. 1g.09.2019 and
decided to call the applicant for personal
hearing to explain the case along with
copies of shipping bills. As per NC
decision email dated I I I 0 ?0lO senr tn
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applicant requesting them to attend PH
on 30.10.2019.

R16

NSIL
EXPORTS
LIMITED
5610004970
datcd

08.08.2016

01/81/050/003

00/AM17/
56/24/040/000

25/AM17/

The case was rejected in M. No. 7/81-
ALCZl2}l8 dated 29.11.2018 on the
ground that no information was received
from the applicant regarding license
amendment sheet for export product
description as per MoS vide U.O. No.
2(11)12016-TD dated 29.12.2017.
The applicant vide letter dated
11.12.2018 has furnished reply and
requested to ratify the norms. The case
was last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case
to MoS. As per decision of meeting no.
12181 dt. 18.09.2019, the case has been
referred to MoS on 24.10.2019.
However, no comments have been
received yet.

The Committee decided
to wait for the comments.

Deferred

R17

BHARAT
HEAVY
ELECTRICAL
S LIMITED

ll10028321

dated

12.01.2018

01/81/050/000

97/AM19/

11/24/040/000

07/AM18/

The case was ratified in M. No.5/81-
ALC2|2018 dated 10.10.2018 as per
DHI written comments vide U. O.
No.3/58/2014-TSW(B). The applicant
via mail dated 06.12.2018 requested for
revision of norms for allowing deemed
export benefit for rejected import item at
Sl. No. 08 and with literature and
technical write-up. The case was last
considered in meeting no. 12181 dt.
18.09.2019 and decided to refer the case
to DHI for examination and call the
applicant for personal hearing.

The Committee noted
that the case has not yet
been referred to DHI for
cxamination as decided
in M. No. l2l8l dated
18.09.2019. Therefore,
the Committee directed
to refer the case to DHI
for comments
immediately and call the
applicant for personal
hearing.

Deferred

R18

STERLITE
POWER
TRANSMISSI
ON LIMITED
0310819587
Datcd

07.03.2018

01/81/050/000

30/AM19/
03/95/040/009

21/ANl11 8/

The case was rejected in M. No. 11/81-
ALC2/2018 dated 30.01.2019 due to
non-submission of reply to deficiency
letter dated18.10.2018. The applicant
vide letter received on 17.01.2019 has

furnished the reply & requested for
ratification of ad-hoc norms. The case
was last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case
to DPIIT. As per decision of meeting no.
12181 dt. 18.09.2019, the case has been
referred to DPIIT on 28.10.2019.

The Committee
considered the case as

per agenda and the
representative of DPIIT
informed in the meeting
that the applicant's
representation has not yet
been received by DPIIT.
'fherefore, the
Committee decided to
send again the complete
representation to DPIIT.

Deferred

R19

GOEL
STEELS

0510405509
datcd

02.02.2018

01/81/050/002

55/AM19/

05/23/040/004

29/AM18/

-

ALC2l20l8 dated 01.11.2018 as per
recommendation of Consultant (TEC-3).
The applicant vide letter dated
16.08.2019 has requested to allow l0%
wastage. The case was last considered in

The Committee decided
to wait for the report of
study group.

SV

Deferred

/
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M. No. 12181 dt. 18.09.2019 and
decided to constitute a group to study
the manufacturing processes and
ascertain wastages by visiting the
factory premises of the applicants
manufacturing same/similar products. A
decision would be taken based on the
report ofthe study group.

R20

JAYNA
STEEL INDIA
0510406390
datcd

09.05.2018

01/81/050/002

60/AM19/
05/23/040/000

62/AM19/

The case was ratified in M. No. 6/81
dated 01.11.2018 as per
recommendation of Consultant (TEC-3).
The applicant vide letter dated
10.04.2019 has requested for revision of
fixed Norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing same/similar
products. A decision would be taken
based on the report ofthe study group.

The Committee decided
to wait for the report of
study group.

Deferrcd

R21

SHIVALIK
BIIИETAL
CONTROLS
LTD.
0510399656
datcd

08.09.2016

01/81/050/003

97/AⅣl17/

05/24/040/002

87/ANI11 7/

'l'he case was ratified in M. No. 13/81

dated 19.09.2011 as per DIPP comments
vide their UO No.12I6812017-TSW45
dated 19.09.2017. The applicant vide
letter dated 25.01 .2018 has requested for
revision of ratified norms. The case was
last considered in meeting no. 12l81 dt.
18.09.2019 and decided to call the
applicant for PH.

The Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

う
乙
う
ん
Ｒ

CONSOLIDA
TED COIN
COMPANY
PVT LTD
0510405317 dt
ll.01.2018

01/81/050/001

04/AM19/
05/23/040/003

87/AM18/

The case was ratified in M. No. 3/81
dated 14.08.2018 on repeat with AA No.
0510399348 dated 03.08.2016 ratified in
NC M. No.24l81 dated 21 .2.2011.
The applicant vide letter dated
11.12.2018 & 04.09.2019 has requested
for revision of ratified Norms. The case
was last considered in M. No. 12181 dt.
18.09.2019. As per decision of meeting
no. 12l81 dt. 18.09.2019, the case has
been refered to DPIIT on23.10.2019.

The Committee
considered the case as

per agenda and the
representative of DPIIT
informed in the meeting
that the case is under
examination. Therefore,
the Committee decided
to wait for the comments.

Deferred

R23

KEI Industrics

Lim■cd

0510407612
datcd

27.08.2018

01/81/050/007

02/ANl19/

05/23/040/002

26/AM19/

The case was ratified in M. No. l2l81
dated 13.02.2019 as recommended by
Consultant (TEC-3).
'fhe applicant vide letter dated
24.05.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

The Committee decided
to wait for the comments.

扁

Deferred

ビ
一
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to Consultant (TEC-3). As per NC
decision, the case has been referred to
Consultant (TEC-3) on 23.10.2019.
However, no comments have been
received yet.

R24

Bharat Wire

Ropes Ltd

0310815138
datcd

ll.08.2017

01/81/050/003

12/AM18/
03/94/040/004

04/AM18/

The case was ratified in M. No. 17181

dated 07.11.2017 on repeat basis as per

RA,    Mumbai lctter no.

0319410401404/AM18/38 dated

11.08.2017. The applicant vide letter

dated 03.01.2019 has requested for
fixation of ad-hoc norrns on repeat basis

in term of policy circular no. 14 dated

27.12.2018. The case was last

considered in M. No. 12181 dt.

18.09.2019 and decided to refer the case

to Consultant (TEC-3) for examination

As per decision of meeting no. 12l81 dt.

18.09.2019, the case has been referred to

Consultant (TEC-3) on 23.10.2019.

However. no comments have been

received yet.

The Committee decided
to wait for the comments.

)eferred

R25

INDUSTMAL
METAL
POWDERS
INDIA PVT
LTD.

3110067107
dated

06.07.2018

01/81/050/005

62/AM19/
31/83/040/000

52/AM19/

The case was ratified in M. No. 3/81

dated 15.05.2019 on the

recommendation of representative of
MSME.
The applicant vide letter dated

10.06.2019 has requested for revision of
ratified norrns. The case was last
considered in M. No. 12181 dt.

18.09.2019 and decided to refer the case

to MSME. As per decision of meeting
no. 12l81 dt. 18.09.2019, the case has

been referred to MSME on 29.10.2019.
However, no comments have been
received yet.

The Committee
considered the case as

per agenda. The
representative of MSME,
in his written comments,
has recommended to
revise the wastage from
the 9.6Yo to 12o/o on the

basis of norrns ratified
for AA No. 3110065614
dated 28.08 .2015. Hence,
the Committee decided
to revise the norms on

repeat basis as approved
for for AA No.
3 1 10065614 dated
28.08.201s.

RA concerned may take
suitable consequential
action accordingly.

{pproved

R26
CONSOLIDA
TED COIN
COMPANY

01/81/050/009

47/AM19/
05/23/040/004

The case was ratified in M. No. 01/81

dated 10.04.2019 as pcr written
comments of Consultant (TEC-3).

'l'he Committee
considered the case as

per agenda and directed I

Defemed

74{/
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PRIVATE
LIMITED
0510409208
datcd

07.012019

27/AM19/ f
01.07.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. 12181 dt.
I 8.09.2019 and decided to refer the case
to DPIIT. However, the case has not yet
been refered to DPIIT for examination.

to forward the
applicant's
representation to DPIIT
immediately.

R27

BHARAT
HEAVY
ELECTRICAL
S LIMITED
ll10018794
dated

27.10.2008

01/81/050/004

92/AM09/
11/24/040/000

24/AM09/

'l'he case was ratified in M. No. 18/81
dated 04.08.2009 as per written
comments of DHI vide U. O. No.
3(7)l2009lTSW(By334 dated
19.08.2009.
l'he applicant vide letter dated
09.01.2018 has requested for revision of
norms on actual import/utilization for
import items at Sl. No. 3, 4,9, 17,20,
27,24, 43 and 55 with justification. The
case was last considered in meeting no.
12181 dt. 18.09.2019 and decided to call
the applicant for PH.

The Committee considerec
the case as per agenda anc

decided to call the applicanr
for personal hearing tc
explain the case before
Norms Committee in the
lorthcoming NC meeting.

Deferred

R28

RR KABEL
LIMITED
0310823944
Dated

24.09.2018

01/81/050/005

05/AM19/
03/95/040/005

93/AM19/

The case was ratified in M. No. 01/81
dated 10.04.2019 as per written
comments of Consultant (TEC-3).'I'he applicant vide letter dated
01.07.2019 has requested for revision of
ratified norms. The case was last
considered in meeting no. 12181 dt.
18.09.2019 and decided to call the
applicant for PH.

Ihe Committee considerec
lhe case as per agenda anc

Jecided to call the applicanr
lor personal hearing tc
:xplain the case before
\orms Committee in the
lorthcoming NC meeting.

Deferred

R29

BILCARE
LIMITED
3110066383
dated

25.10.2016

01/81/050/004

42/AM17/
31/83/040/000

99/AM17/

lThe case was ratified in M. No. 03/81

ldated 14.08.201 8 as per wrinen

lcomments of DIPP as approved lor AA
lNo. 3 I 10066596 dated 17.02.2017

I 
ratified in M. No. I 9/8 1 dated

105.12.2011 .

lf f," applicant vide lefler dated

l:t.tO.zOt8 has requested for revision of
lratified norms. The case was last
considered in M. No. 12181 dt.
I 8.09.2019 and decided to seek from the
applicant to furnish following
information as per advice of Consultant
(TEC-1):(1.)Percentage net content of
impoft item no. I to 3 in export product.
(2.) Percentage net content of import
item no. 4 & 5 on solid content basis.
As per NC decision. D/L was issued on
14.10.2019. However. no reply has been]
received yet. 

I

The Committee decided
to wait for the
applicant's reply.

Deferred

爛
R30 CONSOLIDA 01/81/050/002 The case was ratified in M. No.7/81 The Committee cttcd

38 1 Page 57 NC‐2 Meeting No.15/81 dated 30.10.2019



TED COIN
COMPANY
PVT LTD
0510406615
dated

25.05.2018

40/AM19/
05/23/040/000

82/AM19/

dated 29 .l1 .2018 as per written
comments of Consultant (TEC-3).
The applicant vide letter dated
11.03.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to DPIIT. However, the case has not yet
been refered to DPIIT for examination.

considered the case as

per agenda and directed
to forward the
applicant's
representation to DPIIT
immediately.

R31

APAR
INDUSTRIES
LIMITED
3410044571
datcd

10.10.2018

01/81/050/006

12/AM19/
34/24/040/002

21/AM19/

The case was ratified in M. No.4/81
dated 29.05.2019 as per written
comments of Consultant (TEC-3)
decided to fix the ad-hoc norms. The
applicant vide letter dated 03.07.2019
has requested for revision of ratified
norms. The case was last considered in
meeting no. l2l81 dt. 18.09.2019 and
decided to call the applicant for PH. As
per NC decision email dated 21.10.2019
sent to applicant requesting them to
attend PH on 30.10.2019. The party vide
email dated 21.10.2019 has sought
another date for PH.

l'he Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

R32

ARMOR
PLAST
LIMITED
0710113842
dated

12092018

01/81/050/006

55/AM19/
07/24/040/001

56/AM19/

The case was ratified in M. No. 05/81
dated 12.06.2019 on repeat basis as

approved for AA No.0710111799 dated
21.06.2017 in M. No. 3l8l-ALC212019
dated 15.05.2019 as recommended by
Consultant (TEC-3).
The applicant vide letter dated
15.07.2019 has requested for revision of
ratified norrns. This case was last

considered in M. No. 12181 dt.
18.09.2019 and decided to ask thc
applicant to furnish copies of shipping
bills. As per NC decision, D/L was
issued on 14.10.2019. However, no
reply has been received yet.

Thc Committee decided
to wait for the
applicant's reply.

Deferred

R33

P.K.STEEL
AND ⅣIETAL
WORKS
0510408754
dated

04.12.2018

01/81/050/009

37/AM19/
05/24/040/004

90/AM19/

The case was ratified in M. No. 5/81

dated 12.06.2019 on the
recommendation of Consultant (TEC-3)
and representative of MSME.
The applicant vide letter dated

15.07.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. l2l8l dt.

18.09.2019 and decided to constitute a

group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of thc

'lhe Committee decided
to wait for the report of
study group.

メ

Deferred

/
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applicants manufacturing same/similar
products. A decision would be taken
b3!9q9t th. report of the study group.

R34

IASHISH
FOILS PVT.
LIMITED
0510405415
datcd

19.012018

01/81/050/008

50/AM19/
05/23/040/004

14/AM18/

l'fhc case was rarified in M. No. l4lgl
dated 13.03.2019 on rhe
recommendation of Consultant (TEC-3)
and representative of MSME.
The applicant's representation received
on 07.12.2019 with a request for
revision of ratified norns. The case was
last considered in M. No. 12l9l dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing same/similar]
products. A decision would be takenl
based on the repor-t of the study group. 

I

The Committee decided
to wait for the report of
study group.

Deferred

R35

SHRI
PARSHAVNA
TH IMPEX
(INDIA)
0510407088
dated:

0507.2018

01/81/050/003

32/ANI11 9/

05/24/040/002

02/Aヽ江19/

lThe case was ratified in M. No. g/gl

ldated 19.12.2018 on rhe

lrecommendarion of Consultant (TEC-3)

lby allowing 7Yo wastage.
The applicanr vide letter dated
19.04.2019 has requested for revision of
ratified Norms. The case was last
considered in M. No. 12/81 dt.
18.09.2019 and decided to constitute a
group to study the manufacturing]
processes and ascertain wastages bVj
visiting thc factory premises of thel
applicants manufacturing same/similarl
products. A decision would be takenl
Ugg{glh. r"q"t of rhe study group. 

I

The Committee decided
to wait for the report of
study group.

IDeferrcd

R36

Padmavati

Export

0510406991
dated

28.06.2018

01/81/050/002

99/AM19/
05/24/040/001

80/AM19/

lThe case was ratified in M. No. 8/gl

ldated 19.12.2018 on rhe

lrecommendation of Consultant (TEC-3)

I 
by allowing 7Yo wastage.

lThe applicant's representation received

lon 26.04.2019 with a requesr for
revision o[ ratified norms. The case was
last considcred in M. No. l2l}l dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages bV]
visiting the factory premises of thel
applicants manufacturing same/similarl
products. A decision would be takenl
based on the repofl ofthe srudy group. 

I

The Committee decided
to wait for the report of
study group.

Deferred

R37
Padmavati
Export

01/81/050/002

98/ANI11 9/

Thc casc was ratifled in M.No.6/81
datcd     ol.11.2018     0n     thc

The Committee decided
to wait for the report of 鵠
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recommendation of Consultant (1'EC-3).
applicant's representation received

n 26.04.2019 with a request for
revision of ratified norms. The case

last considercd in M. No. 12/81 dt.

18.09.2019 and decided to constitutc

group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the

applicants manufacturing same/similar
products. A decision would be taken
based on the report ofthe stud

0510406414
datcd

10.05.2018

05/24/040/000

20/AM19/

The Committee
considered the case as

per agenda and directed
to forward the
applicant's
representation to MeitY
immediately.

ferredThe case was ratified in M. No. 05/81-
ALC2|2018 dated 10.10.2018 as per

comments of MeitY vide U. O. No.
17(43)12016-IPHW dated 24.09.2018.
The applicant vide letter dated

08.07.2019 has requestcd for revision
ratified norms and stated that the NC
allowed wastage at lowest but actual
process wastage is higher than thc

allowed wastage. The case was last

onsidcred  in  Mo  No.  12/81  dt.

18.09.2019 and decided to refer the case

to MeitY for examination. However, the
has not yet been referred to MeitY.

VERSATILE
CARD
TECHNOLOG
Y PVT LTD.

0410163278

7.06.2017

01/81/050/002

4/040/000

62/AM18/

R38

ferred'Ihe Committee decided
to wait for the report of
study group.

The Committee decided
to wait for the report of
study group.

The case was ratified in M. No. 04181-

ALCZ12019 dated 29.05.2019 as

recommended by Consultant (TEC-3).
The applicant vide letter dated

27.08.2019 requested to reconsider their
case for allowing 10o% wastage. The

case was last considered in M. No. 12l81

dt. 18.09.2019 and decided to constitute
a group to study the manufacturin
processes and ascertain wastages by
visiting the factory premises of the

applicants manufacturing same/similar
products. A decision would be taken

based on the report ofthe study

PRIYANKA
INDIA PVT.
LTD.

0510410078
dated

28.03.2019

01/81/050/011

84/AM19/

05/24/040/007

24/AM19/

R39

case was ratified in M. No. 14181-

ALC2/2018 datcd 13.03.2019 on thc

recommendation of Consultant (TEC-3

and representative of MSME.
The applicant vide letter dated

12.04.2019 has requested to revise the

norrns with l0% wastage. The case was

last considered in M. No. 12181 dt.

18.09.2019 and decided to constitute a

to study the manufacturing

(Part fllC)

01/81/050/008

02/AM19/

05/24/040/000

69/AM19/

SANEET
STEELS

510406371

09.05.2018
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processes and asceftain wastages by
visiting the factory premises of tfrl
applicants manufacturing same/similar
products. A decision would be taken
based On thc reportOfthe studygroupl

IARMOR
PLAST LTD

0710113649
Datcd

27.07.2018

01/81/050/Oo4

48/AM19/

07/24/040/Ool

10/ANI11 9/

The case was ratified u. ."*.rd"d
by Consultant (TEC_3) with th;
COndij9n that grad`&dね島ctcrtts」
match in import & export item. The
applicant vide letter dated 15.07.2019
has staled that they have ul."udy

.::_rnqI.^"d 
rhe exporr obligation uguinrt

the AA and there is no provision to
amend the export shipping bills from the
customs. Therefore, they have requested
to remove the word "Tubes" from the
lexport item. This case was last
considered in M. No. 12181 ;;.
18.09.2019 and decided to ask th;
applicant to furnish copies of shipping
bills. As per NC decision, D/L *ai'r;;;
on 14.10.2019. However, no reply has
been received yet.

The Committee decided
to wait for the
applicant's reply.

HIND
ALUⅣIINIUⅣ I
INDUsTRIES
LTD.

0310825143
datcd

20.11.2018

101/81/050/Oo6

80/AM19/

03/94/040/oo6

86/AM19/

lツli場ギじ.滉j挽 1)ヽぶよ
織i脳謂艶蠅曜
I「:Ft u,ed haS bCen changcd by the ALCwithout any intimation/iir"r.rirn
lapproval from them. They have
imported and used the Aluminium Coilin manufacture of export product. They
11u",. 

therefore, requested to reinsta-tl
Aluminium plates/Sleets/Coils/Slabs 

asapplied by them in uduun"e
authorization. The case was last
considered in meeting no. 12/gl dt.
I 8.09.201 9 and deciJed to .uf f ,fr"
]nnlj3an1 

fo1 PH, As per NC decision, anemarl dated I g. I 0.201 9 sent to the
applicanttOattendPHOn301ibi2519.

Thc     comm高
considered the case as
per agenda and heard the
applicant's representative
during personal hearing.
The representatives
stated that during a
certain period, the prices
ol- value added products
i.e. Aluminium
PIates/Sheets/Coils erc.
were lower in Chinese
market (Shanghai Metal
Exchange) vis-d_vis
London Metal Exchange.
Hence, it procured the
value added material
from China which was
melted to manufacture
the end product. The
representatives also
stated that these value
added products have
been allowed to other
company viz. Apar
Industries in the past.
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However, the Committee
was of the view that
value added product is

not required to
manufacture the end
product. Further GN-2
also allow import of
"Aluminium" and "Zinc"
wherever permitted in
the form of
ingots/Pigs/Sows/S labs
and T-Bars only. The
Committee was informed
that in all the recent
cases of APAR
Industries, the NC has

allowed import of ingot
only by deleting
Plate/Sheet/Coil etc.

Hence, the Committee
decided not to accede to
the request of the

applicant.

R43

ARMOR
PLAST LTD
0710112339
dated

01 11.2017

01/81/050/008

84/AM19/
07/24/040/002

17/AM18/

The case was ratified in M. No. 4/81

dated 29.05.2019 as recommended by
Consultant (TEC-3). The applicant vide
letter dated 15.06.2019 has stated that
they have already completed the export
obligation against the AA and there is no

provision to amend the export shipping
bills from the customs. Therefore, they
have requested to remove the word
"Tubes" from the export item. This case

was last considered in M. No. l2l8l dl.
I 8.09.2019 and decided to ask thc
applicant to furnish copies of shipping

lUittr. ar per NC decision, D/l- was sent

lon 14.10.2019. However, no reply has

lbeen received yet.

The Committee decided
to wait for the

applicant's reply.

)eferred

R44

PRIYANKA
INDIA PVT
LTD.

510410088
dated

28.03.2019

01/81/050/011

86/AM19/

05/24/040/007

45/AM19/

The case was ratified in M. No. 4/81-
ALC212019 dated 29.05.2019 as

recommended by Consultant ('fEC-3).
The applicant vide letter dated

21.08.2019 requested to reconsider their
case for allowing 100% wastage. The

case was last considered in M. No. 12l81

dt. 18.09.2019 and decided to constitute
a group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the

The Committee decided
to wait for the report of
study group.

ダ

Deferred

夕
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applicants manufacturing same/simil
products. A decision would be taken
based on the report of the study group.

R45

MOKSH
EXIM
0510409095

datcd

27.12.2018

01/81/050/009

38/AM19/
05/24/040/005

42/AM19/

The case was ratified in M. No. 01/81
dated 10.04.2019 taking cue from SION
-22 as recommcnded bv MSMII.

The applicant vide letter dated
13.05.2019 has requested for revision o
ratified norms. The case was last
considered in M. No. l2l8l dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
pplicants manufacturing same/similar

products. A decision would be taken
brygg the report of the study group.

The Committee decided
to wait for the report of
study group.

fcrrcd

R46

INDUSTHAL
METAL
POWDERS
INDIA PVT
LTD.

3110067249
dated

10.12.2018

01/81/050/006

82/AM19/

31/83/040/001

41/AM19/

The case was ratified in M. No. O2lB1-
ALC2|2019 dated 01.05.2019 taking cue
from approved AA No. 3l10065614

ted 28,08.2015 as recommended bv
representative of MSME with the
condition that the size of export should
be less than size of impoft. The
applicant vide letter dated 10.06.2019 &
01.07.2019 has requested to allow 25yo
wastage (instead of 9Yo wastage after
20%o recovery from scrap) and import
uantity may be suitably modified. The
se was last considered in M. no. l2l8l
dt 18.09.2019 and decided to rcfer thc

case to MSME. As per decision
meeting no. 12/81 dt. 18.09.2019, the
case was referred to MSME on
25.10.2019. However, no comments
have been received yet.

considered the case as
per agenda. The
representative of MSME,
in his written comments,
has recommended to
revise the wastage from
the 9,6Yo to l2Yo on the
basis of nonns ratified
for AA No. 3110065614
dated 28.08 .2015. Hence,
the Committee decided
to revise the norms on
repeat basis as approved
for for AA No.
3110065614 dated
28.08.201s.

RA concerned may take
suitable consequential
action accordingly.

pproved

BHARAT
WIRE ROPES
LTD.
0310819950

20.03.2018

01/81/050/002

32/AM19/
03/94/040/009

83/AM18/

The case was ratified in M, No. 6/81
dated 01.11.2018 on the
recommendation of Consultant (TEC-3 ).The applicant vide letter dated
13.06.2019 has requested for correction
in quantity i.e. correction in calculation
error in norm for item at Sr. No. 1 & 2.
Enhancement in quantity of Zinc as
allowed under SION C 610. This case
was last considered in M. No. 12181 dt.
18.09.2019 and decided to ask the
applicant to furnish details

The Committee decided
to wait for the
applicant's reply.
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calculations as stated by the applicant.
As per NC decision, D/L was issued on
14.10.2019. However, no reply has been
received yet.

R48

BI‐IARAT
WItt ROPES
LTD.
0310820591
Dated:

23.04.2018

01/81/050/002

34/AM19/
03/94/040/000

39/AM19/

ＣａＣ

，ｄＴｈｃ
仙

was ratiflcd in Mo No.6/81

01.11.2018     on     the

recommendation of Consultant (TEC-3).
The applicant vide letter dated
14.06.2019 has requested for
enhancement in quantity of Zinc as

allowed under SION C 610. This case
was last considered in M. No. 12181 dt.
18.09.2019 and decided to ask the
applicant to furnish details of
calculations as stated by the applicant.
As per NC decision, D/L was issued on
14.10.2019. However, no reply has been
received yet.

The Committee decided
to wait for the
applicant's reply.

Deferued

R49

BttRAT
WIM ROPES
LTD.
0310819949
dated

20.03.2018

01/81/050/002

33/AM19/
03/94/040/009

82/AM18/

The case was ratified in M. No. 6/81
dated 01 .l l 2018 on the
recommendation of Consultant (TEC-3).
The applicant vide letter dated
13.06.2019 has requested for corection
in quantity i.e. correction in calculation
error in norm for item at Sr. No. I & 2.
Enhancement in quantity of Zinc as

allowed under SION C 610. This case

was last considered in M. No. l2l8l dt.
1 8.09.2019 and decided to ask the
applicant to furnish details of
calculations as stated by the applicant.
As per NC decision, D/L was issued on
14.10.2019.

The Committee decided
to wait for the
applicant's reply.

Defered

R50

JAYNA
STEEL INDIA
0510406419
dated

10.05.2018

01/81/050/002

59/AⅣl19/

05/23/040/000

72/AM19/

The case was ratified in M. No. 9/81-
ALC2l20l8 dated 02.01.2019 allowing
the quantity of import item with wastage
of l% as per recommendation of
representative of MSME, and Consultant
(TEC-3) with the condition that the
grade/technical specifications of the
stainless steel imported and that
exported should conform. The applicant
vide letter dated 10.04.2019 has

requested for revision of ratified Norms.
The case was last considered in M. No.
l2l8l dt. 18.09.2019 and decided to
constitute a group to study the
manufacturing processes and asceftain
wastages by visiting the factory
premises of the applicants

The Committee decided
to wait for the report of
study group.

`

Deferred

/
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manufacturing same/similar products. A
decision would be taken based on the
report of the study

POLYCAB
WIIES PVT.
LTD.

0310816399
dated

17.10.2017

01/81/050/004

72/AM18/

03/95/040/005

22/ANII1 8/

The case was ratified in M. No. 3/81-
ALC212018 dated 14.08.2018 (actually
held on 20.08.2018,23.08.2018 and
28.08.2018).
The applicant vide letter dated
12.12.2018 requested for revision
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decidcd to refer the

to Consultant (TEC-3) for examination.
However, the case has not yet been
referred to Consultant (TEC-3).

The Committee
considered directed to
forward the applicant's
representation to
Consultant (TEC-3)
immediately.

POLYCAB
WIRES PVT.
LTD.

0310818249
dated

05.01.2018

01/81/050/001

55/AM19/

3/95/040/008

The case was ratified in M. No.3/81-
AI-C212018 dated 14.08.2018 (actually
held on 20.08.2018,23.08.2018 and
28.08.2018).
The applicant vide letter dated
12.12.2018 requested for revision
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case
to Consultant (TEC-3) for examination.
However, the case has not yet been
referred to Consultant (TEC-3).

The Committee directed
to forward the
applicant's
representation to
Consultant (TEC-3)
immediately.

ferred

POLYCAB
WIIES PVT.
LTD.

310818064

2812.2017

01/81/050/000

18/AM19/

03/95/040/007

87/AⅣ l18/

case was ratified in M. No.2/81-
ALC2/2018 dated 29.05.2018(actually
held on 18.07.2018)taking Cuc from AA

No.  0310815474  datcd  01.09.2017
ratiflcd in M.No.23/81-ALC2/2017
datcd 06.03.2018.

Thc   applicant  vidc   letter  dated

12.12.2018 requested for revision
ratified norms. The case was last
considered in M. No. 12181 dt.
i8.09.2019 and decided to refer the case
to Consultant (TEC-3) for examination.
However, the case has not yet been
referred to Consultant (TEC-3).

The Committee
considered the case as

per agenda and directed
to forward the
applicant's
representation to
Consultant (TEC-3)
immediately.

Dy
D"
Mi

1パ
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R54

POWER
GEAR LTD.

0710060192
dated

29.09.2018

01/81/050/004

19/AM09/

07/24/040/003

59/AM09/

The case was ratified in M. No. 28181-
ALCZ|2009 dated 13.10.2009 (actually
held on 1 1.1 L2009) as per written
comments of DHI vide U. O. No.
3(72)/2008lTSw(By373 dated
29.09.2009.
The applicant vide letter dated
08.01 .2019 stated that they had
submitted request for review of the
ratified norms vide letter dated
14.05.2013. The case was reconsidered
in Meeting No. 08/81 dated 15.07.2014
and was rejected due to non-submission
of reply. Now, the applicant vide letter
dated 08.01.2019 has again requested for
revision of ratified norms as under:- (i)
Quantities for the import item no.5 as 48
numbers instead of 24 and (ii) Quantity
for import item Sl.No.6 as 2.248 MT
instead of 784 Kgs.. The case was last
considered in meeting no. 12181 dt.
I 8.09.201 9 and decided to call the
applicant for PH. As per NC decision,
PH letter was sent via email dated
18.10.2019 and representation has been
sent to DHI via email dated 29.10.2019.

considered the case as

per agenda and heard the
applicant's
representative. The
committee decided to
modifu the norms ratified
in M. No. 28181-
ALC2/2009 datcd

13. 10.2009 (actually held
on I l. I 1.2009) as under:

(i) The quantity of
import item at Sl. No. 5

may be allowed with 24
pairs instead of 24
numbers (on net to net
basis).

(ii) The decision for rest
of the import items will
remain the same as

decided in the M. No.
28181-ALCZ|2009 dated
13. 1 0.2009.

RA concerned may take
suitable consequential
action accordingly.

CommittccThc Approved

R55

POWER
GEAR LTD.

0710063772
dated

23.03.2009

01/81/050/007

79/AM09/

07/24/040/006

75/AM09/

The case was ratified in M. No. 26181-
ALC2|2009 dated 29.09.2009 (actually
held on 04.1 1 .2009) as per written
comments of DHI vide their U.O. No.
3(78)l2009lTSW(B)/415 dated
29.r0.2009.
The applicant vide letter dated
08.01.2019 has requested for revision of
ratified norms i.e. the applicant
requested to allow the item at Sl. No. 1l
as it was deleted by NC. The case was
last considered in meeting no. 12181 dt.
18.09.2019 and decided to call the
applicant for PH. As per NC decision, an

email dated 18.10.2019 was sent to
applicant to attend PH on 30.10.2019.

l'he Committee
considered the case as

per agenda and heard the
applicant's
representative. The
committee decided to
reject the request for
revision of ratified norms
on the ground the
applicant had already
imported & exported the
items with the same

description.

Rejected

R56

SHIVA
UTENSILS
INDUSTRIES
PVT LTD.

01/81/050/003

29/AM19/

05/24/040/000

88/AM19/

The case was ratified in M. No. 9/81-
ALC2l20l8 dated 02.01.2019 allowing
the quantity of import item with wastage
of lo as per recommendation of
Consultant (TEC-3).

The Committee decided
to wait for the report of
study group.

“

Defered

*V
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0510406463
dated

15.05.2018

The applicant vide letter dated
12.04.2019 has requested to revise their
norms with l0% wastage. The case was
last considered in M. No. l2l8l dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing same/similar
products. A decision would be taken
based on the report ofthe study group.

R57

SHIVA
UTENSILS
INDUSTRIES
PVT.LTD.

0510406780
datcd

07.06.2018

01/81/050/003

30/AⅣl19/

05/24/040/001

38/AⅣl19/

The case was ratified in M. No. 8/81-
ALC212018 dated 19.12.2018 as per
recommendation of Consultant (TEC-3)
by allowing 7%o wastage. The applicant
vide letter dated 12.04.2019 has
requested to revise their norms with
10% wastage. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing same/similar
products. A decision would be taken
based on the report ofthe study group.

The Committee decided
to wait for the report of
study group.

Deferred

R58

JAYNA
STEEL INDIA

0510406418
dated

10.05.2018

01/81/050/002

61/ANl11 9/

05/23/040/000

73/AⅣl19/

lThe case was ratified in M. No. 9/81-

lALC2l20l8 dated 02.01.2019 allowing

Ithe quantity of import item with wastage

lof 7% as per recommendation of
Consultant (TEC-3).
The applicant vide letter dated
10.04.2019 has requested to revise their
norms with 10% wastage. The case was
last considered in M. No. 12/81 dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the lactory premises of thel
applicants manufacturing same/similarl
products. A decision would be takenl
based on the repofl ofthe study group. 

I

The Committee decided
to wait for the report of
study group.

Dcferrcd

R59

SIDDHI
TRADERS

0510406537
dated

21.052018

01/81/050/003

33/AM19/

05/24/040/000

93/AM19/

The case was ratified in M. No. 9/81-
ALC2l20l8 dated 02.01.2019 allowing
quantity of import item with 7Yo wastage
as per recommendation of Consultant
(rEC-3).
The applicant vide letter dated
12.04.2019 has requested to revise their
norms with 10Yo wastage. The case was

The Committee decided
to wait for the report of
study group.

郵

Defercd

/
ll

dヒ
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last considered in M. No. 12181 dt.
18.09.2019 and decided to constitute a
group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing same/similar
products. A decision would be taken
based on the report ofthe study group.

R60

JINDAL SAW
LIMITED

0510400595
datcd

02.12.2016

01/81/050/004

52/AM17/

05/23/040/003

93/AM17/

The case was ratified in M. No. 6/81-
ALC2l20l7 dated 13.06.2017 as per
DIPP UO. No.1214512017-TSW/89
dated 13.06 .2017 .

fhe applicant vide letter dated
06.06.2019 has stated that NC had
permitted less quantity of Polyethylene
(HDPE) against Import Item No.13,26
&. 39 and requested to allow the
differential quantity of Polyethylene
(HDPE) as calculated and applied in the
Advance Authorization. The case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case
to Consultant (TEC-3). As per decision
of meeting no. 12181dt. 18.09.2019, the
case was referred to Consultant (TEC-3)
on 28.10.20 19. However, no comments
have been received yet.

The Committee decided
to wait for the comments.

Deferred

R61

MONTEX
GLASS FIBRE
IND PVT.
LTD
0310813758
datcd

05.06.2017

01/81/050/002

16/AⅣl18/

03/95/040/001

90/AM18/

The case was ratified in M. No. l2l8l-
ALC2|2017 dated 05.09.2017 on repeat
basis as approved for AA No.
0310791833 dated 09.12.2014 ratified in
NC M. No. 8/81 dated 28.07.2015 as per
DIPP comments vide UO No.
1216512017-TSW1 0 I dated 1810912017 .

The applicant vide letter dated
0l .1 I .201 8 has requested for
amendment in norms. The case was last
considered in M. No. 12181 dt.
18.09.2019. As per decision of meeting
no. 12181 dt. 18.09.2019, the case was
referred to DPIIT on 23.10.2019.
However, no comments have bcen
received yet.

The representative of
DPIIT informed in the
meeting that the case is
under examination.
Therefore, the
Committee decided to
wait for the comments.

Deferred

R62

AJAY
AGARWAL&
SONS
0510406236
datcd

26.04.2018

01/81/050/004

02/AM19
05/23/040/000

40/AM19/

The case was ratified in M. No.8/81-
ALC2|2018 dated 19.12.2018 on the
recommendation of Consultant ('tEC-3)
by allowing 7Yo wastage.
The applicant vide letter dated
12.04.2019 has requested for l0%
wastage. The Committee noted in

Th" c"r*it1* d*id.d
to wait for the
applicant's reply.

Deferred

/
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Meeting No. l2l81 dt. 18.09.2019 that
the request has been received beyond 90
days from last decision. Hence, the
Committee decided to ask the applicant
to deposit a composition fee of
Rs.50001 for considering the case. As
per NC decision, an email was sent to
applicant on 29.10.2019 requesting for
proof of deposition of composition fee.
I{owever, no reply has been received
yet.

R63

APAR
INDUSTRIES
LIMITED
3410044555
dated

08.10.2018

01/81/050/006

16/AM19/
34/24/040/002

09/AⅣl19/

'lhe case was ratified in M. No. 4/81-
ALC2l20l9 dated 29.05.2019 as per
written comments given by Consultant
('rEC-3).
'fhe applicant vide letter dated
03.07 .2019 has requested for revision of
ratified Norms. The case was last
considered in meeting no. 12181 dt.
I 8.09.2019 and decided to call the
applicant for PH. As per NC decision, an
email dated 21.10.2019 was sent to
applicant to attend PH on 30.10.2019.
The party vide email dated 21.10.2019
has sought another date for PH.

The Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

R64

CONSOLIDA
TED COIN
COMPANY
PRIVATE
LIMITED
0510410184
dated

09.04.2019

01/81/050/000

14/AM20/
05/23/040/000

01/AM20/

The case was ratified in M. No. 4/81-
ALC2|2019 dated 29.05.2019 on repeat
basis as approved for AA No.
0510409208 dated 07.01.2019 in the M.
No.0l/81 dated 10.04.2019. The
applicant vide letter dated 08.08.2019
has requested for re-consider the case
and allow 'Gross Quantity of Inputs', as

asked by them in their application. The
case was last considered in M. No. 12l81
dt. 18.09.2019. As per decision of
meeting no. 12181 dt. 18.09.2019, the
case was referred to DPIIT on
23.10.2019. However, no comments
have been received yet.

The representative of
DPIIT informed in the
meeting that the case is
under examination.
Therefore, the
Committee decided to
wait for the comments.

Deferred

R65

PILOT
INDUSTRIES
LTD.
0510402645
dated

19.05.2017

01/81/050/001

99/AM18/
05/24/040/000

73/AM18/

'fhe case was ratified in M. No. 3/81-
ALC2l20l8 dated 14.08.2018 by
allowing the wastage of 5%. The
applicant via email dated 21.1 1 .201 8 has
requested for revision of ratified norms.
The case was last considered in M. No.
12181 dt. 18.09.2019 and decided to
refer the case to DPIIT for examination.
However, the case has not yet been
referred to DPIIT.

The Committee directed
to forward the
applicant's
representation to DPIIT
immediately.

雁

Deferred

ウ
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R66

SANEET
STEELS
510407021

29.06.2018

01/81/050/003

28/AM19/
05/24/040/001

89/AM19/

The case was ratified in M. No. 8/E1-
ALC2|2018 dated 19.12.2018 on the
recommendation of Consultant (TEC-3)
by allowing 7%o wastage.
The applicant vide letter dated
12.04.2019 has requested to revise thei
norrns with 10% wastage. The case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to constitute a

group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
pplicants manufacturing same/similar

products. A decision would be taken
based on the report ofthe study group.

case was ratified in M. No. 3/81-
ALC2l20l8 dated 14.08.2018 on repeat
basis as approved for AA No.
0510402399 dated 01.05.2017 ratified in
M.No.11l8llALc2l20l7 dated
22.08.2011.
The applicant's representation received
on 22.11.2018 with a request for
revision of ratified norms. The case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to MSME. As per decision of meetin
no 12/81 dt. 18.09.2019, thc casc has

、vas rcfcrrcd to MSME on 25.10.2019.

The Committee decided
to wait for the report of
study group.

ferred

R67

R68

SIIIVALIK
BIMETAL
NTROLS

510398533

17.05.2016

VINDHYA
TELELINKS
LTD.

1110025730

19.09.2011

01/81/050/001

97/AM17/
05/24/040/000

45/AM17/

01/81/050/005

58/AM18/

11/24/040/000

27/AM12/

01/81/050/001

03/AM19/
05/23/040/004

57/AM18/

The Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

CONSOLIDA
TED COIN
COMPANY
PVT LTD
0510405810
datcd

07.03.2018

case was ratified in M. No. 3/81-
ALC212018 dated 14.08.2018 as per
DoT comments vide O. M. No.15-
07-IP datcd 14.05.2018.

applicant vide letter dated
22.10.2018 and 09.1 1.2018 has request
for revision of ratificd norms. The casc

was last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to DoT for examination. However. thc
ase has not yet been referred to DoT.

""*ffiALC2/2018 dated 14.08.2018 on rcpcat

、vith  AA  No.  0510399348  datcd
03.08.2016 ratifled in NC M. datcd
21.2.2017. The applicant vide I

ted 17.12.2018 has request
revision of ratified norrns of Export
Product 'Coin Blanks (Consisting
Copper-65%, Nickel- 1 0 And Zinc-25Yo)'
under Advance Authorization No.

'l-he Committee directed
to forward the
applicant's
representation to DoT
immediately.

'l'he representative of
DPIIT informed in the
meeting that the case is
under examination.
Therefore, the
Committee decided to
wait for the comments.
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0510405810 dated 07.03.2018. The case
was last considered in M. No. 12181 dt.
18.09.2019. As per decision of meeting
no. 12181 dt. 18.09.2019, the case was
referred to DPIIT on23.10.2019.

R70

ANGLO
STEEL PVT.
LIMITED

0310796525
datcd

09.062015

01/81/050/001

85/AM16/

03/94/040/001

65/AM16/

iThe case was approved in Norms

lCommittee-ll special mceting held on
111.12.2011.
The applicant via email dated
04.05.2019 has requested to correct the
AA No. 0310196525 instead of
0310798525. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case
to Consultant (TEC-3). The case has yet
not been refered to Consultant (TEC-3)
as the main file is not readilv available.

The Committee directed
to trace the main file and
take action as decided in
M. No. l2l8l dt.
I 8.09.20 1 9 immediately.

Deferrcd

R71

ANGLO
STEEL PVT.
LIMITED

0310796526
dated

09.06.2015

01/81/050/001

84/AM16/
03/94/040/001

73/AM16/

The case was approved in Norms
Committee-Il Special Meeting held on
11.12.2011. The applicant via email
dated 04.05.2019 has requested to
correct the AA No. 0310796526 instead
of 0310798526. The case was last
considered in M. No. l2l8l dt.
18.09.2019 and decided to refer the case
to (TEC-3). The case has yet not been
refered to Consultant (TEC-3) as the
main file is not readily available.

The Committee directed
to trace the main file and
take action as decided in
M. No. 12181 dt.
I 8.09.20 I 9 immediately.

Deferred

R72

ANGLO
STEEL PVT
LIMITED

0310796527
datcd

09.06.2015

01/81/050/001

86/AM16/
03/94/040/001

82/AM16/

lThe case was approved in Norms

lCommittee-ll Special Meeting held on

| 1.12.2017. The applicant via email

ldated 04.05.2019 has requesred to

lcorrect the AA No. 0310196527 insread

lof 0310798527. The case was last
considered in M. No. l2l8l dt.
18.09.2019 and decided to reler the case
to (TEC-3). The case has yet nor been
refened to Consultant (TEC-3) as the
main file is not readily available.

The Committee directed
to trace the main file and
take action as decided in
M. No. 12181 dt.
I 8.09.201 9 immediately.

Deferred

R73

APAR
INDUSTRIES
LIMITED
3410044570
datcd

10.10.2018

01/81/050/006

13/AM19/
34/24/040/001

91/AM19/

The case was ratified in M. No. 4/81-
ALC2/2019 dated 29.05.2019 as per
written comments given by Consultant
(rEC-3). 

]The applicant vide letter dared 
I

03.01.2019 has request for revision ofl
ratified norrns. The case was lastl
considered in meeting no. l2lBl dt. I

I 8.09.2019 and decided to call tn.l
applicant lor PH. As per NC decisionl
email dated 21.10.2019 senr ro applicanrl

The Committee
considered the case as
per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

メ

Deferred

/
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requesting them to attend PH on
30.10.2019. The applicant vide email
dated 21.10.2019 has sought another
date for PH.

R74

NAGMEKA
INDCON
PRODUCTS
(P)LTD.
0310815357
dated

23.08.2017

01/81/050/003

36/AM18/
03/95/040/003

43/AM18/

The case was ratified in M. No. 2/81-
ALC2|2018 dated 29.05.2018 allowing
the quantity of import item 1.05 Kg/Kg
content in the export product. However,
the applicant vide letter dated
18.03.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to DPIIT. As per decision of meeting no.
l2l8l dt. I 8.09.2019, the case was
referred to DPIIT on 28.10.2019.
However, no comments have been
received yet.

On the request of DPIIT,
the Committee decided
to send a copy of
application I
representation again to
DPIIT for examination.

Defered

R75

CONSOLIDA
TED COIN
COMPANY
PRIVATE
LIMITED
0510409513
datcd

29.01.2019

01/81/050/009

80/AM19/
05/23/040/004

62/AM19/

The case was ratified in M. No. 3/81-
ALC2|2019 dated 15.05.2019 as per
written comments were given by DPIIT
vide U.O. No.: P-4701116212019-TSW
dated 30.04.2019.
However, the applicant vide letter dated
03.09.2019 has requested for revision of
ratified norms. The case was last
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to DPIIT. As per decision of meeting no.
12181 dt. 1 8.09.2019, the case was
referred to DPIIT on24.10.2019.

The representative of
DPIIT informed in the
meeting that the case is
under examination.
Therefore, the
Committee decided to
wait for the comments.

Deferred

R76

CONSOLIDA
TED COIN
COMPANY
PRIVATE
LIMITED
0510408678
datcd

29.01.2019

01/81/050/005

51/AM19/
05/23/040/003

62/ANI11 9/

The case was ratified in M. No. 3/81-
ALC2l20l9 dated 15.05.2019 as per
written cornments were given by DPIIT
vide U.O. No.: P-4701ll1412019-TSW
dated 30.04.2019.
However, the applicant vide letter dated
03.09.2019 has requested for revision of
ratified norms. The case was last

considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to DPIIT. As per decision of meeting no.
12181 dt. 18.09.2019, the case was
referred to DPIIT on24.10.2019.

fhe representative of
DPIIT informed in the
meeting that the case is
under examination.
'l'herefore, the
Committee decided to
wait for the comments.

)eferred

R77

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LTD.
5610005104

01/81/050/0

0187/AM18/
56/24/040/000

51/AM17/

The case was ratified in M. No. 9/81-
ALC2l20l8 dated 02.01.2019 as per
written comments of MoS vide U. O.
No.: 2(6)12011-TD dated 13.12.2018.
The applicant vide letler dated
25.04.2019 has requested for revision of

l'he Committee decided
to wait for the comments.

d

Defered

ジ
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23.03.2017
ratified norns as per the statement of the
actual export made under the AA. The
case was last considered in M. No. l2lg1
dt. 18.09.2019 and decided to refer the
case-t-o.floS. As per decision of meeting
no. 12/81 dt. 18.09.2019, the casc

referrcd  tO  NIIos  On  25.10.2019.

Howevcr,  no  cOmmcnts  have  becn
rcccived yet.

R78

JINDAL
QUALITY
TUBULAR
LIMITED
051040196o

15.03.2017

101/81/050/00o

36/AM18/
05/23/040/Oo5

94/AM17/

The case was ratified i, tvt. No.lZSt_
ALC2/2019 dated 12.06.2019 as per
written comments given by Consultant
(TEC-3). The applicant vidl lefter dated
12.09.2019 has requested for revision
ratified norms. The case was last
considered in M. No. 12/gl dt.
18.09.2019 and decided to refer the case
t" (T!9-3) As per decision of meeting
no. 12/81 dt. 18.09.2019, the .ur" *ri
refened to Consultant (TEC_3) on
28.10.2019.HOwcvcr, ng comふ

en麗
have been received vet.

The Committee decided
to wait for the comments.

R79

」INDAL
QUALITY
TUBULAR
IッIMITED
0510403717
dated

18.08.2017

01/81/050/003

56/AM18/
05/23/040/Ool

case was ratified in M. No. 6/g1_

奪IEζ
20ふ
驚12f」lrO:.OT2品

given by Consultant (TEC-3).
The applicant vide letter dated
12.09.2019 has requested for revision o
ratified norrns. The case was last
considcrcd  in  M.  No.  12/81  dt.

18.09.2019 and dccidcd tO rcfer thc case

to (TEC-3). As per decision of meeti
no.12/81 dt.18.09.2019,thc casc wボ

referred to Consultant (TEC_3) on
28.10.2019. However, no comments
have been received yet.

The Committee decided
to wait for the comments.

R80

ЛNDAL SAW
LTD.
0510395490
dated

31.08.2015

01/81/050/Oo3

05/23/040/Oo2

21/AⅣl16/

1/AM16/

The case was ratified ln tut. No ZZlgl_
ALC2/2015 datcd o9.o22016 as
w面tcn cOmments Of DIPP宙de Jol

12.09.2019 has requested for revision

》b5.2017/11/2016-TSw/88 dated
■q apメたant 宙dc た■cr dated

lratified norms. The case was last
considered in M. No. l2lgl dt.
18.09.2019 and decided to refer the caset" (M-3) As per decision of meeting
no. 12/81 dt. 18.09.2019, the .u.. *uf
referred to Consultant (TEC_3) on
28.10.2019. However, no comments

The Committee decided
to wait for the comments.
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have been received yet.

R81

SVAM
PACKAGING
INDUSTRIES
PRIVATE
LIMITED
0510398071

datcd

30.03.2016

01/81/050/001

73/AM17/
05/24/040/006

26/AM16/

The case was ratified in M. No. 4/81-
ALC2l20l8 dated 27.08.2018 as per
written comments of DIPP vide
F.No.7111612018-TSW dated
27.06.2018.
The applicant vide letter dated
10.10.2018 has requested for revision of
ratified norms. The case was last
considered in M. No. l2l8l dt.
18.09.2019 and decided to refer the case

to DPIIT. As per decision of meeting no.
l2l8l dt. 18.09.2019, the case was
referred to DPIIT on 28.10.2019.
However, no comments have been
received yet.

The Committee decided
to wait for the comments.

Deferred

R82

rヽedanta

Lilllitcd,

NItadurai

3510044672
dated

17.02.2015

01/81/171/000

19/AM16/
35/24/039/000

03/AM15/

The case was ratified in M. No. 01/81
dated 10.04.2019 as per written
comments given by Consultant (TEC-
3).However, the applicant vide letter
dated 06.06.2019 has requested for
revision of ratified norrns. The case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the case

to Consultant (TEC-3) for examination.
However, the case has not yet been
referred to Consultant (TEC-3).

The Committee directed
to forward the
applicant's
representation to
Consultant (TEC-3)
immediately.

Deferred

R83

SAHNEY
KIRKWOOD
PVT.
LIMITED
0310825416
datcd

05.12.2018

01/81/050/005

52/AM19/
03/95/040/009

13/AM19/

The case was ratified in M. No. 12181-
ALC2l20l9 dated18.09.2019 as per
recommendation of Consultant (TEC- 1 ).
The applicant vide letter dated
14.10.2019 has requested revision of
ratified norms &. personal hearing.
However, the applicant vide email dated
24.10.2019 was called to attend PH on
30.10.2019. The party vide email dated
25.10.2019 has sought another date for
PH.

The Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
forthcoming NC
meeting,

Deferred

R84

SAHNEY
KIRKW00D
PVT.
LIⅣIITED
0310824725
dated

26.10.2018

01/81/050/005

44/AⅣ119/

03/95/040/007

64/AM19/

The case was ratified in M. No. 12181-
ALC2|2019 dated18.09.2019 as per
recommendation of Consultant (TEC- I ).
The applicant vide letter dated

14.10.2019 has requested revision of
ratified norms &. personal hearing.
However, the applicant vide email dated
24.10.2019 was called to attend PH on
30.10.2019. The party vide email dated
25.10.2019 has sought another date for
PH.

The Committee
considered the case as

per agenda and decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
forthcoming NC
meeting.

刻

Defered

/
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R85

APAR
INDUSTRIES
LIMITED
3410044796
datcd

0701.2019

01/81/050/009

51/AM19/
34/24/040/003

06/AM19/

The case was ratified in M. No. 9/81-
ALC2|2019 dated 07.08.2019 as per
written comments of Consultant (TEC-
3).
The applicant vide letter dated
09.10.2019 has requested for revision of
ratified norms.

The Committee
considered the case as

per agenda and decided
to refer the case to
Consultant (TEC-3) for
examination and to call
the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

R86

APAR
INDUSTRIES
LIMITED
3410043984
dated

21.03.2018

01/81/050/009

67/AM19/
34/24/040/003

36/AM18/

The case was ratified in M. No. 7/81-
ALC2|2019 dated 10.07.2019 as per
written comments dated 05.01 .2019
given by Consultant (TEC-3).
The applicant vide letter dated
09.10.2019 has requested for revision of
ratified norms.

The Committee
considered the case as

per agenda and decided
to refer the case to
Consultant (TEC-3) for
examination and to call
the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

R87

APAR
INDUSTRIES
IンIMITED
3410044066
datcd

19.04.2018

01/81/050/008

37/AM19/
34/24/040/003

82/AM18/

The case was ratified in M. No. 9/81-
ALC2/2019 dated 07.08.2019 as per
written comments of Consultant (TEC-
3).
The applicant vide letter dated
09.10.2019 has requested for revision of
ratified norms.

The Committee
considered the case as
per agenda and decided
to refer the case to
Consultant (TEC-3) for
examination and to call
the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

Deferred

R88

POWER
GEAR
LIMITED

0710059261
dated

21.08.2008

01/81/050/003

41/AM09/
07/24/040/002

66/AM09/

lThc subject AA of the applicanr was

lratified by NC-ll in its Meeting No.

I 
I 8/81-ALC212009 dated 04.08.2009
(actually held on 0l .09.2009) as per
written comments ol' DHI vide their
U.O. No. 3(t 8)l2009lTSw(B)/340 dated
28.08.2009. 'Ihe applicant vide letter
dated 07.01.2019 has stated that they
had requested on 30.11.2009 to review
the ratified norms. However, no decision
is found available in the file based on
their representation dated 30.1 I .2009.
The applicant via email datedl
14.08.2019 has again requested tol
reconsider the case. They have furnishedl
a copy of composition fee receipt ofl
Rs.5000/- deposired on I 0.01 .2}tg. I

The Committee

considered the case and

thc applicant's
representative explained

the case before Norms
Committee during
personal hearing. The
Committee noted that the

Authrisation was issued

in 2008 and norms were
ratified in 2009. From
the records available in
the file, it is observed

that after submittins
request for review irS

lRejected

ジ
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2009, the party never

sent any communication

for review of the norms

till 2019. Hence, the

Committee after a careful

consideration decided

not to reopen such old

case.

R89

POWER
GEAR
LIMITED
0710027717
datcd

01.032004

01/81/050/010

41/AM04/
07/24/040/006

76/AM04/

The case was ratified in Meeting No.
26181 dated 25.09.2007. However, the
party vide letter dated 08.01.2019 had
requested to review of Norms. The case
was last considered in M. No. l1/81 dt.
04.09.2019 and decided to refer the case

to Consultant (TEC-3) for examination.

The Committee
considered the case and
heard the applicant's
representative during
personal hearing who
informed that it does not
have any record in
respect of the said case

with it. The Committee
noted that no record is
available in rlo the
subject case in DGFT.
Hence, the Committee
after a careful
consideration decided
not to reopen such old
case.

Rejected

R90

SHIVALIK
BINIIETAL
CONTROLS
LTD.
0510405797
datcd

07.03.2018

01/81/050/001

74/AM19/
05/24/040/006

06/AM18/

The case was ratified in Meeting
No.3/81-ALC2l20l8 dated 14.08.2018.
However, the applicant vide letter dated
18.06.2019 has stated that the norms
was ratified as per SION C-397 but the
export item is different. They had
applied wastage 34Yo on import and
51.51% on export. fhcy had, therefore,
requested to review the decision and
requested for personal hearing. The casc

was last considered in M. No. 11/81 dt.
04.09.2019 and decided to refer the case

to DPIIT. However, the case has not yet
been referred to DPIII'.

The Committee decided
to call the applicant for
personal hearing to
explain the case before
Norms Committee in the
next NC meeting.

刻

Deferred

/
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Standard Deficiency Format (SDF)

Export Items:
1 Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
う
４ Detail technical note on manufacturing process including the relevant flow sheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4 Weieht of each Export Product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import Itelns:
6 Information about the inputs required per unit of the resultant product as per Sl. No. 1 of

Appendix-11A appearing in current HBP (Vol.I) separately for each product.

ComDonents:
7 Technical characteristics / part numbers. if any.

Assembly drawings/diagrams of the resultant product showing placement and exact use
of components in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares. Raw Material / Consumables

10 Size and specification including grade, composition, range, thickness etc. of the items
proposed for import
Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components
to be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary
evidence/drawings etc

11

(a)
Sheet layout diagram of the material indicating the wastage during blanking

つ
´ Cross Sectional Diagram of export product with calculation of raw material requirement

and the weight of the Cable in Kg. per Km. Copy of relevant National/International
Standard/buyer's data sheet may also be fumished.

り
， Weight of Steel, which requires imported welding material, giving break-up of:

0 Steel Plates/Sheets upto 3Omm thickness
ii) Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness
iii) Steel Plates/Sheets more than 70 mm thickness.
i r) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, Castings/Forgings etc.

14 Parliculars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same exporl product covered under this application, in view of
Public Notice No. 48 dated 14.11.2002.
Use of exoort oroduct

16 You are advised to apply for SION.
t7 Please use expanded/full name of end product. Do not use the abbreviations/short form.
18

19 Any other information:

20 The information called for must be submitted
of issue of this letter. Ihe infonnation may
DGFT, Lldyog Bhawan, New Delhi-11001
23061562, Extn.26l .

in duplicate within 15 days from the date
be directly sent to Chairman, NC-II, O/o
1, E-mail: nc2.dgft@nic.in, Office Tel.:
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Government oflndia

Ministry of Comnnerce&lndustry

Depattmentfor promotion oflndust「 y&lnternal Trade

(丁echnical St pport Section)
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N/Vith reference tO the aboVe,the undersigned is directed to say as underi

鷲attξ l‖犠ざ僣「蓮聾鷲藤I][uiEl警渉聯慧{岬
Accordin91y flrm may be aSked to Clarify aboVe and also to Subrnitthe fo‖

oいハng inforrnat o11:

1.Deta‖ ed Calculatlo∩ S fOr the requirerllent Of eaCh  raW material′
 e)く po「 t

product  νヽパse  SUppOrted  by  the  Cross  Sectional  dlagram  of  tい
e

:3able/BUvers data Sheet,

2,Net weight per KM of each Cable
3.Materlal balancing vizi net content of eaCh impOrted and indigenous input′

4.孔闊
ri晶
:鍵織yflfttc畔∬鷲緊li:|°ま::k product wも e′ maねЭubr

Fo「m

Nornls Colη nlittee may take a view,
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vV dated 15 10 2019
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(SK」 ain)

Development OfflCer

丁e123063166
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Government of lndia

Ministry of Commerce & lndustry
Department for promotion of lndustry & lnternal Trade

(Tech nicalSupport Section )

Subject: - M/s Leitwindshriram Manufacturing Pvt.Ltd.(AANo.0410165649 dated 24.05.2019)
Reference: - DGFT I D No. 01 /81 /050/0086/AM20/DES-2/1 29 dated 09.09.201 I

With reference to the above, the undersigned is directed to say that the instant AA may

be ratified as under:

1. Quantity of import item at Sl.No.1 may be allowed as 2400Nos on net to net basis

with accountability clause.
2. Quantity of import item at Sl.No.2 may be allowed as 2400Nos on net to net basis

with accountability clause.

―■′● ～~■
万 耳 !げ〕レ 1 ′Norms Committee may take a view.

DGFT(Sh百 Aml Kumar,A.D,DES― ||)
DP‖T∪ ON0 7/85′ 2019-TSW dated 28 10.2019

(SK」 ain)
Development Oficer
丁e123063166


